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P 21N KARNATAKA LOKAYUKTA

No:UPLOK-1/DE/508/2016/ARE-9
No. UPLOK-1/DE/676/2016/ARE-9 M.S.Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru - 560 001.
Date: 10.12.2020

: : ENOUIRY REPORT : :

:: Present ::

( Lokappa N.R )
Additional Registrar of Enquiries -9
Karnataka Lokayukta,
Bengaluru

Sub: Departmental Enquiry against

(1) Sri. Ganganna, Deputy Range Forest
Officer, Social Forestry, Shahapur taluk,
Yadgiri District but in FOS the DGO has
written his name as Gangappa Anjali,
Deputy Range Forest Officer.

(2) Sri. Prakash  Pawar, Panchayath
development officer, Rasthapura Grama
panchayath, Shahapur Taluk, Yadgir
District and

(3) Sri. Ramachandra, Junior Engineer,
Panchayath Raj Engineering Sub Division,
Shahapur, Yadgir District and - reg.

Ref: 1. G.O.No. @ 162 @ & 2016 o: 19.11.2016 (in respect of
Sri. Ganganna Deputy Range Forest Officer)

2. G.0.No. Gra AaPa 560 Gra Pam Kaa 2016
Bengaluru dated: 18.10.2016 (in respect of Sri.
Prakash Pawar, Panchayath development officer
and Sri. Ramachandra, Junior Engineer)

3. Nomination Order No. UPLOK-1/DE/676/2016
Bangalore dated: 30.11.2016 of Hon’ble
Upalokayukta-1(in respect of Sri. Ganganna
Deputy Range Forest Officer)
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4. Nomination Order No. UPLOK-1/DE/508/2016
Baugalore dated: 25.10.2016 of Hon’ble
Upalokayukta-1(in respect of Sri. Prakash Pawar,
Panchayath development officer and Sri.
Ramachandra, Junior Engineer)

****@****

This Departmental Enquiry is initiated against (1) Sri.
Ganganna, Deputy Range Forest Officer, Social Forestry,
Shahapur but in FOS the DGO has written his name as
Gangappa Anjali, Deputy Range Forest Officer, (2) Sri.
Prakash Pawar, Panchayath development officer, Rasthapura
Grama panchayath, Shahapur Taluk, Yadgir District (3) Sri.
Ramachandra, Junior Engineer, Panchayath Raj Engineering

Sub Division, Shahapur, Yadgir District.

2. In view of the Government Order dtd:19.11.2016
cited above at reference No.l entrusted enquiry to Hon’ble
Upalokayukta in respect of DGO Sri. Ganganna, Deputy
Range Forest Officer (hereinafter referred to as the
Delinquent Government official for short DGO no. 1), to
conduct enquiry and to report. Hon’ble Upalokayukta vide
order dated 30.11.2016 cited above at reference No.3 has
nominated Additional Registrar of Enquiries-10 to frame the
charges and to conduct the enquiry against the aforesaid
DGO No.1.

3. In view of the Government Order dtd:18.10.2016
cited above at reference No.2 entrusted enquiry to Hon’ble
Upalokayukta in respect of DGOs Sri. Prakash Pawar,
Panchayath development officer, and Sri. Ramachandra,
Junior Engineer (hereinafter referred to as the Delinquent

Government official for short DGO no. 2 and 3 respectively) to
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conduct enquiry and to report. Hon’ble Upalokayukta vide
order dated 25.10.2016 cited above at reference No.4 has
nominated Additional Registrar of Enquiries-10 to frame the
charges and to conduct the enquiry against the aforesaid

DGO No. 2 and 3.

4. Additional Registrar of Enquiries-10 has prepared
two different Articles of charges, statement of imputations
of misconduct, list of witnesses proposed to be examined in
support of the charges and list of documents proposed to be

relied in support of the charges in above said two cases.

5. The copies of the same was issued to the DGOs No.1
to 3 calling upon them to appear before the Enquiry Officer

and to submit written statement of defence.

6. The Article of charges framed by the ARE-10
against the DGO No.l Sri. Ganganna, in DE.No. UPLOK-
1/DE/676/2016/ARE-9 is as under :

ANNEXURE-I
CHARGE

That, you DGO Sri. Ganganna, Deputy Range Forest
Officer, Social Forestry, Shahapur has caused loss to the
Government by executing the following substandard works under
Mahatma Gandhi Employment Guarantee Scheme during the year

2010-11:

1. In Providing threshing (Rashikana) in Sy.No.92 in Rastapur.
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In the M.B. entire measurement has been recorded on a
single day and the date of recording in M.B. has not been

mentioned.

a) No receipts are produced for having purchased sand and Jelly.
In respect of expenses of Rs.60,000-00 incurred towards, coolie
charges to labourers, no document has been produced to show that
the amount has been paid to labourers or that the amount has
been credited to Bank/Post Office account of labourers.

b) The photographs produced show that the threshing is already

damaged.

2. Formation of plantation on road side from Rastapur to
Sharadahalli:
a) In the M.B.(Flag-BB) an amount of Rs.36,125 is recorded as

expenses towards coolie labourers for excavation of 300 pits. But
only 35 pits are seen and no plantation is done. Therefore the

entire amount spent for forming pits is a waste.
b) No documents are produced for having formed 300 pits.

c) This work has been carried out by Sri.Ganganna, Dy.Range
Forest Officer.
3 Formation of plantation on the tank bund of Rastapur

Village :
a) In the M.B. an amount of Rs.36,125/- is shown towards

payment to labourers and 3000 pits are said to have been dug. But
only 45 pits were seen and no planting is done. Therefore the entire

amount spent for forming pits is a waste.

b) No documents have been produced for having formed pits.
c) This work has been executed by Sri.Ganganna, Dy.Range Forest

Officer, Social Forestry, Shahapur, Yadgir District.
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4 Formation of plantation in the lands of beneficiaries:
a) In the M.B.(Flag-DD) an amount of Rs.57,375/- is recorded

towards payment to labourers for excavation of pits 201 + 253 pits.

But no planting is done and only 22% to 35% of the pits were seen.
Therefore entire amount spent towards labourers is a waste
expenditure.
b) No documents are produced for having formed 201+ 253 pits.
c) This work has been executed by Sri.Ganganna, Dy.Range Forest
Officer. Social Forestry, Shahapur, Yadgir District.

Formation of plantation in Rastapur Village:

a) In the M.B. an amount of Rs.36,125 /- is recorded towards
payment to labourers for excavation of 300 pits. But no planting is
done and no pits were seen. Therefore entire amount spent towards
labourers is a waste expenditure.

b) No documents are produced for having formed 300 pits.

Thus you DGO, being a Government /public servant has failed to
maintain absolute integrity besides devotion to duty and acted in a
manner unbecoming of a Government servant and thus comimitted
misconduct as enumerated U/R 3(1) of Karnataka Civil Service
(Conduct) Rules 1966.

7. The Article of charges in case No. UPLOK-
1/DE/508/2016 framed by the ARE-10 against the DGO
No.2 and 3 (Sri. Prakash Pawar, Panchayath development
officer and Sri. Ramachandra Junior Engineer) is as

under:

ANNEXURE-I
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CHARGE

That, you DGO (2) - Sri. Prakash Pawar, Panchayath
Development Officer, Rasthapur Gram Panchayath, Shahapur
Taluk, Yadgir District and you DGO (3) - Sri.
Ramachandra, Junior Engineer, Panchayath Raj Engineering
Sub Division, Shahapur, Yadgir District have caused loss to the
Government by executing the following substandard works under
Mahatma Gandhi Employment Guarantee Scheme during the year
2010-11:

1. In Providing threshing (Rashikana) in Sy.No.92 in
Rastapur.
In the M.B. entire measurement has been recorded on a

single day and the date of recording in M.B. has not been

mentioned.

a) No receipts are produced for having purchased sand and Jelly.
In respect of expenses of Rs.60,000-00 incurred towards, coolie
charges to labourers, no document has been produced to show that
the amount has been paid to labourers or that the amount has
been credited to Bank/Post Office account of labourers.

b) The photographs produced show that the threshing is already

damaged.

2. Formation of plantation in Rastapur Village:
a) In the M.B. an amount of Rs.36,125/- is recorded towards

payment to labourers for excavation of 300 pits. But no planting is
done and no pits were seen. Therefore entire amount spent towards
labourers is a waste expenditure.

b) No documents are produced for having formed 300 pits.
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3. Forming road from Yellammagudi field to Bandura Halla in
Rastapur Village:

a) In the M.B. an amount of Rs.1,48,830/- is recorded towards
expenditure. Out of it an amount of Rs.45,500-00 + 29,750-00 +
Rs.14,000/- is shown as payment to labourers. An amount of
Rs.59,484/- is shown as expenditure towards supplying murram,
charges towards tractor etc.,

b) No documents are produced for having spent Rs.59,484-00
towards materials.

¢) No documents are produced to show that the amount has
been credited to the Post Office/Bank account of Labourers.

d) In the photograph of road work produced by the
Complainant, no mud road is appears to be in existence. Therefore
the road work executed is of substandard and the amount spent for
the work is a loss caused to the Government.

e) This work has been carried out by Sri.Ramachandra, J.E,
PRE Sub.Divn, Shahpura.

4. Forming road from Bandura Halla to Haranahola canal .

a) In the M.B (Flag-HH) measurement has been recorded on
12.3.2011 and total expenditure has been recorded Rs.96,326-00
out of it Rs.57,750-00 is recorded as expenditure towards labour
charges. Rs.4,800 towards cement and Rs.33,668/- towards sand,
pipe, murram, metals , rubbles stone and tractor charges.

b) No receipts have been produced towards materials purchased.

c) No documents have been produced for having paid amount to
labourers or to show that the amount has been credited to the
Bank/Post Office account of labourers.

d) In the photograph of road work (Flag-Il) produced by the

Complainant, no mud road is appears to be in existence.
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e) This work has been carried out by Sri.Ramachandra, J.E. PRE
Sub.Divn, Shahpura.

Thus you DGOs, being Government /public servants have
failed to maintain absolute integrity besides devotion to duty and
acted in a manner unbecoming of Government servants and thus
committed misconduct as enumerated U/R 3(1) of Karnataka Civil
Service (Conduct) Rules 1966.

8. ANNEXURE NO.II
STATEMENT OF IMPUTATIONS OF MISCONDUCT

On the basis of complaint filed by Sri. Yankappa Kollur,
Prathinidi-2, Rajivagandhi Yuva Shakti Sangha, Rastapur,
Shahapur Taluk, Yadgir District (hereinafter referred to as
‘complainant’ for short) against Sri.Prakash Pawar, Panchayath
Development Officer, Rasthapura Grama Panchayath, Rasthapura,
Shahapur Taluk, Yadgir District alleging that he has committed
misconduct, an investigation was taken up after invoking Section 9

of Karnataka Lokayukta Act, 1984.

According to the Complainant: -

The following works executed under Mahatma Gandhi
Employment Guarantee Scheme during 2010-2011 are of
substandard and bogus bills in the names of coolie labourers have
been prepared and amount has been withdrawn from their account

without crediting the amount to their account.

(i) Providing Rashikana (threshing) in Sy.No0.92 of Rastapur Village.

(ii) Formation of plantation on road side from Rastapur to Sharada
village.

(ilij Formation of plantation over the tank bund of Rastapur
Village.
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(iv) Formation of plantation in the lands of beneficiaries.
(v) Formation of plantation in Rastapur Village.

(vi) Forming road from Yellamma gudi field to Bandura Halla in
Rastapur Village

(vii) Forming road from Bandura Halla to Haranahola canal.

Report was called for from E.O., Shahpura Taluk
Panchayath. Executive Officer, Shahapura Taluk Panchayath has
submitted letter dt:19.1.2013 with report of Asst.Director dt:
78.11.2012. He has also submitted letter dt:27.5.2013 with the
report of RFO and Asst. Accounts Officer dt: 15.5.2013 with

documents.

CEO was asked to produce documents relating to the
works complained and he has produced documents relating to the

works complained with photographs.

The report dt:28.11.2012 of Asst.Director, documents
produced by the Executive Officer, the report of RFO and AAO, the
documents and photographs produced by CEO and the report of
AEE-4, TAC, Lokayukta prima facie disclose that following
illegalities have been committed in respect of about 7 works

complained.

I) In providing threshing (Rashikana) in Sy.No.92 in
Rastapur. (DGO No. 1 to 3)

Estimate for the work sanctioned is Rs.1,00,00-00. An amount
of Rs.97,552/- is shown as expenses incurred in the M.B. The date
of commencement of work is stated to be 14.3.2010 and date of
completion as 20.5.2011. In the M.B. entire measurement has been
recorded on a single day and the date of recording in M.B. has not

been mentioned. Following expenses have been shown:
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1. Sand Rs.7,310-00
2. Jelly Rs.4,664-00
3. Jelly Rs.3,978-00
4. Cement Rs.21,600-00
S. NMR Rs.60,000-00
Rs.97,552-00

a) No receipts are produced for having purchased sand and Jelly.
In respect of expenses of Rs.60,000-00 incurred towards, coolie
charges to labourers, no document has been produced to show that
the amount has been paid to labourers or that the amount has
been credited to Bank/Post Office account of labourers.

b) The photographs produced show that the threshing is already

damaged.

II. Formation of plantation on road side from Rastapur to
Sharadahalli: (DGO no. land 2)
a) In the M.B.(Flag-BB) an amount of Rs.36,125 is recorded as

expenses towards coolie labourers for excavation of 300 pits. But
only 35 pits are seen and no plantation is done. Therefore the

entire amount spent for forming pits is a waste.
b) No documents are produced for having formed 300 pits.

c) This work has been carried out by Sri.Ganganna, Dy.Range
Forest Officer.

HII)Formation of plantation on the tank bund of Rastapur

Village : (DGO no. land 2)

a) In the M.B. an amount of Rs.36,125/- is shown towards
payment to labourers and 3000 pits are said to have been dug. But
only 45 pits were seen and no planting is done. Therefore the entire

amount spent for forming pits is a waste.
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b) No documents have been produced for having formed pits.
c) This work has been executed by Sri.Ganganna, Dy.Range Forest

Officer, Social Forestry, Shahapur, Yadgir District.

IV) Formation of plantation in the lands of beneficiaries: (DGO

no. ladn 2)
a) In the M.B.(Flag-DD) an amount of Rs.57,375/- is recorded

towards payment to labourers for excavation of pits 201 + 253 pits.

But no planting is done and only 22% to 35% of the pits were seen.
Therefore entire amount spent towards labourers is a waste
expenditure.

b) No documents are produced for having formed 201+ 253 pits.

c) This work has been executed by Sri.Ganganna, Dy.Range Forest
Officer. Social Forestry, Shahapur, Yadgir District.

V. Formation of plantation in Rastapur Village: (DGO No. 1 to
3)
a) In the M.B. an amount of Rs.36,125/- is recorded towards

payment to labourers for excavation of 300 pits. But no planting is
done and no pits were seen. Therefore entire amount spent towards
labourers is a waste expenditure.

b) No documents are produced for having formed 300 pits.

VI. Forming road from Yellammagudi field to Bandura Halla in
Rastapur Village: (DGO No. 2 and 3)

a) In the M.B. an amount of Rs.1,48,830/- is recorded towards
expenditure. Out of it an amount of Rs.45,500-00 + 29,750-00 +
Rs.14,000/- is shown as payment to labourers. An amount of
Rs.59,484 /- is shown as expenditure towards supplying murram,

charges towards tractor etc.,
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b) No documents are produced for having spent Rs.59,484-00
towards materials.

c) No documents are produced to show that the amount has
been credited to the Post Office/Bank account of Labourers.

d) In the photograph of road work produced by the
Complainant, no mud road is appears to be in existence. Therefore
the road work executed is of substandard and the amount spent for
the work is a loss caused to the Government.

e) This work has been carried out by Sri.Ramachandra, J.E.

PRE Sub.Divn, Shahpura.

(VII) Forming road from Bandura Halla to Haranahola canal .
(DGO No. 2 and 3)

a) In the M.B (Flag-HH) measurement has been recorded on

12.3.2011 and total expenditure has been recorded Rs.96,326-00

out of it Rs.57,750-00 is recorded as expenditure towards labour
charges. Rs.4,800 towards cement and Rs.33,668/- towards sand,
pipe, murram, metals , rubbles stone and tractor charges.

b) No receipts have been produced towards materials purchased.

c) No documents have been produced for having paid amount to
labourers or to show that the amount has been credited to the
Bank /Post Office account of labourers.

d) In the photograph of road work (Flag-lI} produced by the

Complainant, no mud road is appears to be in existence.

e) This work has been carried out by Sri.Ramachandra, J.E. PRE
Sub.Divn, Shahpura.

8. In view of the above materials and facts, the road work executed
is of substandard and therefore the amount spent for the work is a

loss caused to the Government.
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The facts supported by the material on record show that the
DGOs 1 to 3, being Government servants, have failed to maintain
absolute integrity, devotion to duty and also acted in a manner
unbecoming of Government servants and thereby committed

misconduct and made themselves liable for disciplinary action.

Since the said facts and material on record prima-facie show
that the DGOs 1 to 3 have repeatedly committed misconduct as
per Rule 3(1) of the KCS (Conduct) Rules, 1966, a report u/s 12(3)
of Karnataka Lokayukta Act, was sent to the Competent Authority
with a recommendation to initiate disciplinary proceedings Under
Rule 14-A of Karnataka Civil Services (Classification, Control and
Appeals) Rules 1957. In turn the Competent Authority initiated
disciplinary proceedings against the DGOs 1 to 3 and entrusted the
enquiry to this Institution vide reference no. 1 &2 and Hon'ble
Upalokayukta nominated this enquiry Authority, to conduct
enquiry and report vide reference No. 3 and 4. Hence, this charge.

= @ X

9. As per the order of Hon’ble Upalokayukta-1 dtd: 4.4.2017
case No. UPLOK-1/DE/508/2016/ARE-9 & No. UPLOK-
1/DE/676/2016/ARE-9 are clubbed together for joint enquiry
and to submit report. The DGO No.1 appeared on 27.2.2017
and DGOs No.2 and 3 appeared on 21.2.2017 before this
enquiry authority in pursuance to the service of the Article of
charges.

10. By order No. UPLOK-1 and 2 /DE /Transfers /2020
dtd: 28.5.2020 the enquiry was transferred from Additional
Registrar Enquiries-10 to Additional Registrar Enquiries-9 on

the orders of Hon’ble Upalokayukta-1.
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11. Charge No. 1 in DE No. UPLOK-1/DE/676/2016 and
charge no. 1 in DE NO. UPLOK-1/DE/508/2016 are one and
the same. Therefore these charges are taken together for
discussion.

12. Charged no. 5 in DE No. UPLOK-1/DE/676/2016
and charge no. 2 in DE NO. UPLOK-1/DE/508/2016 are one
and the same. Therefore these charges are taken together for
discussion

13. Plea of the DGOs No.1 to 3 have been recorded and
they have pleaded not guilty and claimed for holding
enquiry.

14. The DGO No.l Sri. Ganganna, has submitted written
statement, stating that he was working as Deputy Range
Forest  Officer, Range Forest Office, (Social Forestry)
Shahapura Yadgiri District during the year 2003-2011, the
work providing in Rashikana in sy. No. 92 of Rastapura
Village was not related to him. In respect of formation of
plantation on road side from Rastapura to Sharadahalli the
said work dully executed and 300 pits formed in Rastapura to
Sharadahalli road. Further submitted that the work
formation on plantation on the tank bund of Rastapura
village also dully executed. Further submitted that the work
in respect of formation of plantation in the lands of
beneficiaries also dully executed. Further submitted that
work in respect of formation of plantation of Rastapur village
also dully executed. In respect of the said works MB book
was recorded in the presence of the concerned officer of the

Rastapur grama panchayath. Further specifically denied that
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the charged leveled against him and pray to drop the charges

leveled against him.

15. The DGO No.2 and 3 has submitted written joint
statement, stating that DGO no.2 Sri. Prakash Pawar was
working as Panchayath development officer of Rastapur
grama panchayath from 2011- March- 2013 and DGO no. 3
Sri. Ramachandara was working as Junior Engineer
Panchayath Raj Engineering sub division from 6.9.2007 to
May-2015. The allegation leveled against the DGOs are false
frivolous and with mala-fide intension, the works pertains to
the year 2010-11 that apart the works are of nature of digging
pits but no plants were planted. The Assistant Accounts
officer taluk panchayath Shahapura submitted a report dtd:
15.5.2013 to the Executive Engineer Taluk panchyath to the
effect that he has inspected the work during the year 2010-11
pits were dug for planting the plants but not plants were
planted on account of viding of road the pits dug were closed.
The half closed pits can be seen so far as the pits dug in the
lands of the farmers the half closed pits can be seen on
account of usage of plough that on the tank bund of the
village around 45 pits were seen and rest are partly closed.
This clearly shows that the allegation leveled against the
DGOs are unfounded. Further submitted that the villagers
themselves submitted a memorandum to the effect that the
DGOs have executed the works and the allegations made
against the DGOs are all false. Therefore the proceedings
against the DGOs are leveled to be dropped.

16. The disciplinary authority has examined the

complainant Sri.Yankappa Kollur, Prathinidi-2, Rajivagandhi
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Yuva Shakti Sangha, Rastapur Shahapur Taluk Yadgir as
Pw.1. Sri. C.P.Venkatesh S/o R.Parthasarathi, Rtd., working
as AEE, TAC, Karnataka Lokayukta, Bangalore is the
investigating officer in the case and he has examined as PW-2
and Ex.P-1 to ExP-34 are got marked.

17. The second oral statement of DGOs No.1 to 3 has
been recorded. DGO No. (2) Sri. Prakash Pawar, Panchayath
development officer, Rasthapura Grama panchayath,
Shahapur Taluk, Yadgir District has got examined himself as
DW-1, DGO No. (3) Sri. Ramachandra, Junior Engineer,
Panchayath Raj Engineering Sub Division, Shahapur, Yadgir
District has got examined himself as DW-2, and DGO No. (1)
Sri. Ganganna, Deputy Range Forest Officer, Social Forestry,
Shahapur, has got examined himself as DW-3 and has got
marked Ex.D-1 to Ex.D-11 documents.

18. The DGOs NO.1 to 3 have submitted written
arguments. Heard the submissions of both the sides. I
answer the above (a) charge No. 1 in DE No:UPLOK-
1/DE/508/2016/ARE-9 and charge No. 1 in DE No. No:UPLOK-
1/DE/676/2016/ARE-9 leveled against DGO no. 2 and 3 in the
AFFERMATIVE and against DGO no. 1 in NEGATIVE.

(b). Charge No. 2 in DE No:UPLOK-1/DE/508/2016/ARE-
9 and charge No. 5 in DE No. No:UPLOK-1/DE/676/2016/ARE-9
leveled against DGO no. 1 and 2 in the AFFERMATIVE and
against DGO no. 3 in NEGATIVE



17

No. UPLOK-1/DE/508/2016/ARE-9 & No. UPLOK-1/DE/676/2016/ARE-9

(c). Charge No. 3 in DE No:UPLOK-1/DE/508/2016/ARE-
9 leveled against DGO no. 2 and 3 in the AFFERMATIVE and
against DGO no. 1 in NEGATIVE

(d). Charge No. 4 in DE No:UPLOK-1/DE/508/2016/ARE-
9 leveled against DGO no. 2 and 3 in the AFFERMATIVE and
against DGO no. 1 in NEGATIVE

(). Charge No. 2 in DE No:UPLOK-1/DE/676/2016/ARE-
9 leveled against DGO no. 1 and 2 in the AFFERMATIVE and
against DGO no.3 in NEGATIVE

(f). Charge No. 3 in DE No:UPLOK-1/DE/676/2016/ARE-9
leveled against DGO no. 1 and 2 in the AFFERMATIVE and
against DGO no.3 in NEGATIVE

(g). Charge No. 4 in DE No:UPLOK-1/DE/676/2016/ARE-
9 leveled against DGO no. 1 and 2 in the AFFERMATIVE and
against DGO no.3 in NEGATIVE for the following;

REASONS

19. It is the prime duty of the disciplinary authority to
prove the charges leveled against the DGO.

20. The disciplinary authority has examined the
complainant Sri.Yankappa Kollur, Prathinidi-2, Rajivagandhi
Yuva Shakti Sangha, Rastapur Shahapur Taluk Yadgir as
Pw.l. PW-1 has deposed in his evidence that during the year
2011 in Rastapur grama panchayath limits, road

development work, planting saplings, trenches work were
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taken up but the work was sub standard. Under the NREGA
scheme without using the human resources the work was
executed with the help of JCB without making payment to the
labours but their names were shown and DGOs has drawn
the money from post office and misused the same in 13t
finance bills Sri. Shashidhara S/o Thippamma who is the son
of president of the grama panchayath has draw the grama

panchayath funds from Axis bank.

21. PW-1 further deposed that at the time of execution
of the alleged work DGO no. 1 Sri. Ganganna was working as
Deputy Range Forest Officer, the DGO no. 2 Sri. Prakash
pawar was working as Panchayath development officer of the
said grama panchayath and DGO no.3 Sri. Ramachandra,
was working as JE, Panchayath Raj Engineering sub Division

and they are responsible for the above said discrepancy.

22. Sri. C.P.Venkatesh S/o R.Parthasarathi, Rtd.,
working as AEE, TAC, Karnataka Lokayukta, Bangalore is the
investigating officer in this case and he has examined as PW-
2. PW-2 has deposed in his evidence that on 3.3.2016 and
23.3.2016 he has wrote letters to Executive officer Shahapura
taluk panchayath to furnish the information and documents,
but he has not furnished any information and documents.
Thereafter he has verified available documents and submitted
the report. Further he has deposed that on verification of
document he has found that under MGNREGA scheme during
2010-11 providing the work threshing floor (rashikana) in sy.
No. 92 of Rastapura but the edges of the said rashikana were

damaged. The photographs were taken before the
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commencement of the work and after completion of the work
are not provided. The date is not mentioned in the
measurement book and it appears that the measurement
book was recorded in the single day. No receipts are
produced for having purchased the sand and jelly, etc.,. No
documents are produced to show that the amount have been

paid to the labours or credited to their bank account.

23. Further he has deposed that in work by name
formation of plantation in Rasthapura village, measurement
book was recorded towards the payment of labours for
excavation of 300 pits. But no planting of sapling work done
and no pit were seen. No documents are produced for having
formed 300 pits. Further he has deposed that in work by
name formation of road from Yellammagudi field to Bandura
Halla in Rastapura Village measurement book was recorded
for the amount of Rs. 1,48,734/- out of this amount of Rs.
89,250/- is shown towards payment to the labours and
Rs.59,484/- is shown towards materials. But proper
document are not produced to show payment to the labours
and material supplier . The photographs taken before the
commencement of work and after completion of the work not
produced. Further he has deposed that the formation of the
road from Bandura halla to Haranahole canal the
measurement book is recorded for Rs. 88750/- no receipts
are produced towards material purchase and no documents
are produced to show payment to the labourers. Further he
has deposed that formation of plantation on road side from
Rastapura to Sharadahalli, saplings were not planted in 300

pits, therefore entire expenditure is wasted. Further he has
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deposed that in formation of plantation in Rastapura village
no saplings were planted and no pits are seen therefore the
entire amount is wasted. No documents are produced for
having dug the pits. Panchayath development officer, Forest
officer and concerned engineers are the responsible for the

said discrepancies.

24. DGO No. 2 Sri. Prakash Pawar, Panchayath
development officer, Rasthapura Grama panchayath,
Shahapur Taluk, Yadgir District has examined himself as
DW-1. DGO No. 3 Sri. Ramachandra, Junior Engineer,
Panchayath Raj Engineering Sub Division, Shahapur, Yadgir
District has examined himself as DW-2. DGO No. 1 Sri.
Ganganna, Deputy Range Forest Officer, Social Forestry,
Shahapur has examined himself as DW-3.

25. All the three witnesses deposed that they have
worked as per the guidelines under the MGNREGA Scheme
and completed the alleged work stated in the charge

accordingly.

26. Ex.P-1 is the detailed complaint submitted by PW-1.
Ex.P-2 and 3 are the complaint in form no. 1 and 2 along
with news paper advertisement submitted by PW-1. Ex.P-4 is
the complaint dtd: 9.10.2007 submitted by PW-1 to DGO by
PW-1. Ex.P-5 is the representation submitted by PW-1 to the
Chief Secretary Zilla panchayath. Ex.P-6 is the
representation submitted by PW-1 to the EO of Taluk
panchayath. Ex.P-7 is the rejoinder submitted by PW-1.
Ex.P-8 is the representation submitted by PW-1 to the EO of
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Taluk panchayath. Ex.P-9 is the official memorandum issued
by EO to Panchayath development officer. Ex.P-10 is the
representation given by member to EO. Ex.P-11 is the letter
submitted by villagers to Karnataka Lokayukta. Ex.P-12 is
the representation submitted by Sthree shakti Sangha. Ex.P-
13 is the order copy (Statement) regarding under NREGA
Scheme without displaying the board, amount was
misappropriated. Ex.P-14 is the letter dtd: 23.12.2010
regarding the fixation of tax. Ex.P-15 is the complaint copy
dtd: 12.1.2012 of Sri. Raghavendra Rao Kulkarni. Ex.P-16
are the photographs ( two number). Ex.P-17 is the letter
submitted by PW-1. Ex.P-18 is the copy of the NMR for the
year 2010-11. Ex.P-19 is the copy of the action plan for the
year 2010-11 Ex.P-20 is the action plan for the year 2011-12.
Ex.P-21 are the photographs (four number) Ex.P-22 are the
photographs (five number). Ex.P-23 is the copy of the bank
statement. Ex.P-24 copies of agreement and contract
certificate schedule —A and another agreements. Ex.P-25 is
the investigation report dtd: 4.4.2016. Ex.P-26 is the report
dtd: 15.5.2013 of Executive Officer. Ex.P-27 are the twenty
two photographs. Ex.P-28 is the copy of expenditure
statement. Ex.P-29 is the copy of check list. Ex.P-30 is the
copy of NMR. Ex.P-31 is the copy of estimate of pits. Ex.P-32
is the copy of measurement book. Ex.P-33 is the copy of
another check list. Ex.P-34 is the copy of another NMR

27. Ex.D-1 is the attested copy of nominal muster roll.
Ex.D-2 is the attested copy of relevant 2 pages of
measurement book. Ex.D-3 is the attested copies of 4

vouchers. Ex.D-4 is the copy of MB of the forming road from
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Yellammagudi filed to Bandura Halla in rastapura village
Ex.D-5 is the copy of the NMR. Ex.D-6 is the copy of the
letter dtd: 18.3.2011 Ex.D-7 is the copy of the voucher.
Ex.D-8 is the copy of the vouchers for having purchase of
sand, pipe, murram, metal, rubble stone for a sum of Rs.
33,668-00. Ex.D-9 is the copy of the photos which were
taken at the time of work. Ex.D-10 is the attested copies of 4

vouchers. Ex.D-11 are two photographs.

28. Perused the evidence of Pw-1, PW-2 and DW-1, to
DW-3 along with documents produced by both sides and
Article of charge leveled against the DGO no. 2 and 3 in DE
No. UPLOK-1/DE/508/2016 and Article of charge leveled
against the DGO no. 1 in UPLOK-1 /DE/676/2016, which
were framed by Additional Registrar of Enquiries—10. Some
of the charges leveled in both the case are common to DGO
no.1 and 2 and some of the charges are common which were

leveled against the DGO no. 2 and 3

29. Charge No. 1 in DE No. UPLOK-1/DE/508/2016 and
Charge No. 1 in DE No.UPLOK-1/DE/676/2016 are one and

the same. Hence these charges are taken together for

discussion. Reasons and my findings as follows;

Above said charge is as follows:- In providing threshing
(Rashikana) in Sy.No.92 in Rastapur. (DGO No. 1 to 3)
Estimate for the work sanctioned is Rs.1,00,00-00. An

amount of Rs.97,552/- is shown as expenses incurred in the

M.B. The date of commencement of work is stated to be
14.3.2010 and date of completion as 20.5.2011. In the M.B.

entire measurement has been recorded on a single day and the
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date of recording in M.B. has not been mentioned. Following

expenses have been shown:

1. Sand Rs.7,310-00
2. Jelly Rs.4,664-00
3. Jelly Rs.3,978-00
4. Cement Rs.21,600-00
5. NMR Rs.60,000-00
Rs.97,552-00

a) No receipts are produced for having purchased sand and
Jelly. In respect of expenses of Rs.60,000-00 incurred towards,
coolie charges to labourers, no document has been produced to
show that the amount has been paid to labourers or that the
amount has been credited to Bank/Post Office account of
labourers.

b) The photographs produced show that the threshing is
already damaged.

30. Perused the evidence of Pw-1, PW-2 and DW-1, to
DW-3 along with documents produced by both sides. As per
the document DGO no. 1  was working as deputy range
forest officer, in Range forest office, (Social Forestry)
Shahapura, Yadgir District from 2003-2011. DGO no.2 was
working as Panchayath development officer/ Secretary of
Rasthapura grama panchayath Shahapura Taluk Yadgiri
from 2011- March- 2013 and DGO no. 3 was working as
Junior Engineer Panchayath Raj Engineering sub division
Shahapura Taluk Yadgiri from 6.9.2007 to May-2015. Ex.P-
13 is the order of the EO Taluk panchayath Shahapur as
per this document Rs.42,850/- grant amount released to

the Rasthapura grama panchayath under the MGNREGA
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Scheme for the year 2010-11 for the purpose of fixing the
name board at the place of work done under the said
scheme. But DGOs not produced to show that they have
installed the name board at the place of alleged work
executed. Ex.P-18 is the document related to show
expenditure on muster role under NREGA during the year
2010-11. As per the said document work code no.
1515008029 /100080 is related to this charge i.e., providing
threshing floor (rashikana) in sy. No. 92 of Rastapura village.
As per the said document Rs.37,492/- paid to the labour on
29.3.2011. Ex.D-1 is the xerox copy of NMR produced by the
DGO related to the said work. As per the said document the
work started on 14.3.2011 and completed on 29.3.2011.
Further as per the said document 32 labours were worked in
the said formation of threshing floor. Further as per the said
document payment made for 480 mans day i.e., Rs. 60000/-.
As per the said NMR Rs. 125/- is fixed wages per day. Ex.D-2 is
the copy of the MB related to the said work. As per the said
document the amount of Rs. 60,000/- paid to the labours who
were involved in the said work. Further Rs. 37552 /- paid in
respect of material supply. Total amount of expenditure shown
as Rs. 97552 /- Ex.D-3 ( 4 sheets) is the document related to the
materials supply i.e., jelly, sand. Expenditure shown as Rs.
37552/- but DGO not produced the receipt or quotation
anything related to the said document. As per the Ex.P-18 the
amount of Rs. 37492/- only paid in respect of material supply.
Further Ex.P-15 is the letter dtd: 12.1.2001 of Raghavendra M.
Kulkarni. As per the said letter he has stated that the Sy. No.
92 of Rasthapura village belongs to his uncle by name

Bhagawantharao S/o Narasingarao kulkarni and no threshing
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floor (rashikana) is formed by the grama panchayath under the
MGNREGA Scheme. Further Ex.P-16 is the photographs
furnished by the said Raghavendra M. Kulkarni to show that
there is no threshing floor (rashikana) formed by the DGOs
under the scheme of MGNREGA. Ex.P-25 the report dtd:
4.4.2016 submitted by PW-2 reads as follows;

“114. BEWTRTLH TFOXADT FeIT  TRNMOONTY, JOOD
WRTONW, FTOTNT DB TToONT JITIEF T, ToLRD  TOWODE,
BTOTNT  BWTINED k:p%?eo:b @mﬁ@d ARTRBY ‘N:;é CISEVII /)
(BRTHRTOR  BeuSe B3 W EPAFTL BT, WO BRTOWTW
ﬁdmmumh&:@dom [OO TpRVIT) RT DWTT BT,
EROSPBBAAR0OR ZQAH BIw&ENT, LINRPOBOZ FoODF Jeor BT
PRTONYD, ORD  TOWONE, JToIT, BPTNO VY JBW®
NIO0DHWT ©|G, DF00F 19/01/2013 D) 27/03/20138Y  WoeF, T
QUOFID  NFTHBAT-6, FToorws SeeTodns, Wondedd Q[N

BQATT oNBNYOT FYBOR @osrieémol ﬁmm»’@aﬁdbgd.

() SREAT mEhd MEer §0.928Q Tod 380 D[WELdi-

3 QoRBR ROWORATOZ  RBO  Td TR JW0FED

TRMOOOPTY,  AFer  F0.92  Sode  2010-11Fe  FIIQY
3RRYINNZE Tone RTO FW BRT fRNGQY AW0EF DG 3

meﬁdogdodo =oB madaagd.”

31. Ex.P-26 report dtd: 15.5.2013 of Assistant accounts
officer, Taluk panchayath Shahapura and RFO social forest
office Shahapura. In the said report they have stated that

threshing floor in sy. No. 92 of Rasthapura village was damaged.
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But the DGO or Investigating officer not produced the
photographs of the said threshing floor. Ex.P-21 is the
photographs furnished by the complainant. It includes the
threshing floor formed in the land of president of the
Rasthapura grama panchayath. Further the DGO not produced
the photographs of three stage of the said works as per the
guidelines of the MGNREGA scheme and circular No. Gra Aa Pa
41 U Kha Yo 2007 dtd:11.4.2007 of RDPR.

32. Considering the above said all documents the DGO
No. 2 and 3 are responsible for maintain the records as per the
guidelines of the MGNREGA scheme as Panchayath
development officer of the said grama panchayath and Junior
Engineer, who had supervise the said work and record the
measurement book. Further the above said all documents itself
show that the said work not properly executed as per the
guidelines of the MGNREGA scheme. Further there is no proper
document to show that the DGO No. 2 had paid the amount in
respect of the concerned labour and supplier of the materials.
Overall it clear that the DGO no. 2 and 3 were not properly
executing the said work as per the guidelines of the MGNREGA
Scheme and it appears that they were mis-utilizing the amount
of Rs. 97552/~ and caused loss to the state exchequer. There is
no material evidence from the side of the DGO no.2 and 3 to
disprove the said charge leveled against them. Further there is
no material to show that said charge is related to the DGO no. 1
who was working as Deputy Range Forest Officer in Social
Forestry Shahapura. Further the disciplinary authority has also
not produced the document to show that this charge also
related to the DGO no. 1. Thereby the charge No. 1 in DE No.
UPLOK-1/DE/508/2016 and in charge No. 1 in DE No.
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UPLOK-1/DE/676/2016 leveled against DGO no. 2 and 3 (
Sri. Prakash Pawar PDO and Sri. Ramachandra JE ) is
proved and the DGO no.2 and 3 are held responsible for
Rs. 97552 /- which caused loss to the state exchequer. The
said charge No.l is not proved against the DGO no.l ( Sri.

Ganganna)

33. Charge No. 2 in DE No. UPLOK-1/DE/508/2016 and
Charge No. 5 in DE No.UPLOK-1/DE/676/2016 are one and

the same. Hence theses charges are taken together for

discussion. Reasons and my findings as follows;

Above said charge is as follows;- Formation of plantation in
Rastapur Village: (DGO No. 1 to 3)
a) In the M.B. an amount of Rs.36,125/- is recorded towards

payment to labourers for excavation of 300 pits. But no
planting is done and no pits were seen. Therefore entire
amount spent towards labourers is a waste expenditure.

b) No documents are produced for having formed 300 pits.

34. Perused the evidence of Pw-1, PW-2 and DW-1, to
DW-3 along with documents produced by both sides. As per
the document DGO no. 1 was working as deputy range
forest officer, in Range forest office, (Social Forestry)
Shahapura, Yadgir District from 2003-2011. DGO no.2 was
working as Panchayath development officer/ Secretary of
Rasthapura grama panchayath Shahapura Taluk Yadgiri
from 2011- March- 2013 and DGO no. 3 was working as
Junior Engineer Panchayath Raj Engineering sub division

Shahapura Taluk Yadgiri from 6.9.2007 to May-2015.
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35. Ex.P-18 is the document related to show
expenditure on muster role under NREGA during the year
2010-11. As per the said document work code no.
1515008029/DP/71636015021237 is related to this charge
i.e., formation of plantation in rastapura village. As per the
said document Rs.36,125/- paid to the labour on 15.3.2011.
Ex.P-19 is the action plan for the year 2010-11 under the
MGNREGA Scheme related to the Rastapura grama
panchayath, it includes action plan prepared by the DGO no.
1 in respect of formation of plantation under the said scheme
within the limits of the said grama panchayath ( page No.
431). As per the documents this charge related to the DGO
no.l and 2 who are the Deputy Range Forest Officer and
Panchayath development officer respectively and responsible
for implementation of the said work and payment in respect
of the said work. Further this work were not related to the
DGO no. 3 Junior engineer who was working in Panchayath

Raj Engineering sub division, Shahapura during that time.

36. PW-2 Investigating officer submitted his report Ex.P
25, the report dtd: 4.4.2016 submitted by PW-2 reads as
follows;

‘114 BeWETDH  TFRRADT  HedT  BRMONTRY,  VOOD
WRTOND, IFTOTT BB IHOONE ATEFJFD, TORBD  HTOWODE,
ITOTNT  JITNRD %@eoﬁo MoERT  FFEY A B8 IB»
(CRTRTOR  H[emde 3w SVATTH T/, IBEO  TRIDTTXD
R,O0ToBTINTVBRTOTD  FTH  [IPRNTT) ART  DF[THT WOQODZY,
(ROSPWIRARONN BT BEENGR, LIRROBOZ  FoODF JoF BT
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9PTONL, TPORD BOWONE, JTOTT, CINPBNO RY VW BBOONIT
T, Qo 19/01/2013 msz 27/03/20138¢ wsaa% TS JWOFFD
DFTHBR-6, TooFws  SReFoINT,  RoNERD [WOR  BQATOT
ToDSNPOT FYBOB WOBNTTY REDIBRNTIT.

(w%) TmBRT MEHEO MR SHRTi-

SHOmRT MEBY NB SwE  ommwdodd,  2010-1Se ISP
MHOBNYRY, =PF B HoW ZJeeRNTS. ©T3, Fy JEOJOY.  FWO
HORRTY oray WNHIR O [IH BWRRTOTYT.”

37. Ex.P-26 report dtd: 15.5.2013 of Assistant accounts
officer, Taluk panchayath Shahapura and RFO social forest
office Shahapura . The said report also relates to the formation
of plantation in Rastapura village. They have stated in the said
report that there is no plantation formed under the said work.
But only some pits were appear which were partly closed. The
Ex.P-27 are the photographs taken at the time of inspection
made by above said officers. In the said photographs also there
is no clear evidence to show that the DGO no.l1 dug the pits
under the said work for planting the saplings under the said
scheme and said work was completed as per the action plan.
DGO No.l1 and 2 who are the forest officer and Panchayath
development officer of the said grama panchayath are
responsible for implementation of the said work but not
produced proper documents to show that said work
implemented as per the guidelines of the MGNREGA Scheme.
Ex.P-28 is the document related to the payments made by the
DGO no. 2 in respect of the said work. As per the said
document Rs. 36125/- paid through the cheque no. 757500
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dtd: 8.4.2011 based on NMR No. 1913. Ex.P-29 is the cheque
list prepared by the DGO no. 1 and 2 jointly in respect of
completion of the work. Ex.P-30 is the copy of NMR No. 1913, as
per the said document 21 labours involved in the said work and
payment made for 289 man’s day i.e., 36125/-. Ex.P-31 is the
estimate in respect of the said work prepared by the DGO no. 1.
Ex. P-32 is the measurement book recorded by the DGO no. 1.
As per the said document Rs. 36125 /- paid to 21 labours as a
wage under NMR No. 1913. There is no proper document
regarding the payment to the account of the concerned labour
as per guidelines of the MGNREGA Scheme. Further the DGO
not produced the photographs of three stage of the said works
as per the guidelines of the MGNREGA scheme and circular No.
Gra Aa Pa 41 U Kha Yo 2007 dtd:11.4.2007 of RDPR. It
appears that purpose of the scheme not served and said
expenditure has become wasteful expenditure. overall facts and
circumstances depicts that, the DGO no.1 and 2 without
executing the said work as per the guidelines of the MGNREGA
Scheme only showed the expenditure of Rs. 36,125/- in respect
of payment of wages to the labours for dug 300 pits under the
said work. This facts reveals that they have committed
misconduct and misappropriated the said amount which

caused loss to the state exchequer.

38. There is no material evidence from the side of the
DGO no. 1 and 2 to disprove the said charge leveled against
them. Further the said charge is not related to the DGO no. 3
who was working as Junior engineer in Panchayath Raj
Engineering sub division Shahapura. Further the disciplinary
authority has also not produced the document to show that this
charge related to the DGO no. 3. Thereby the charge No. 2 in
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DE No. UPLOK-1/DE/508/2016 and charge no. 5 in DE
No. UPLOK-1/DE/676/2016 leveled against DGO no. 1
and 2 ( Sri. Ganganna, Deputy Range Forest Officer and
Sri. Prakash Pawar, PDO ) is proved and the DGO no. 1
and 2 are held responsible for Rs. 36,125/- which caused
loss to the state exchequer. The said charge No.2 and 5 in
above respective case are not proved against the DGO no.3
( Sri. Ramachandra, JE)

39, Charge No. 3 in DE No. UPLOK-1/DE/508/2016.

My discussion and reasons with findings as follows;

Above said charge is as follows:- Forming road from
Yellammagudi field to Bandura Halla in Rastapur Village: (DGO
No. 2 and 3)

a) In the M.B. an amount of Rs.1,48,830/- is recorded
towards expenditure. Out of it an amount of Rs.45,500-00 +
29,750-00 + Rs.14,000/- is shown as payment to labourers.
An amount of Rs.59,484/- is shown as expenditure towards
supplying murram, charges towards tractor etc.,

b) No documents are produced for having spent
Rs.59,484-00 towards materials.

c) No documents are produced to show that the amount
has been credited to the Post Office/Bank account of
Labourers.

d) In the photograph of road work produced by the
Complainant, no mud road is appears to be in existence.
Therefore the road work executed is of substandard and the

amount spent for the work is a loss caused to the Government.
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e) This work has been carried out by Sri.Ramachandra,
J.E, PRE Sub.Divn, Shahpura.

40. Perused the evidence of Pw-1, PW-2 and DW-1, to
DW-3 along with documents produced by both sides. As per
the document DGO no. 1 was working as a deputy range
forest officer, in Range forest office, (Social Forestry)
Shahapura, Yadgir District from 2003-2011. DGO no.2 was
working as a Panchayath development officer/ Secretary of
Rasthapura grama panchayath Shahapura Taluk Yadgiri
from 2011- March- 2013 and DGO no. 3 was working as
Junior Engineer Panchayath Raj Engineering sub division
Shahapura Taluk Yadgiri from 6.9.2007 to May-2015. Ex.P-
18 is the document related to show expenditure on muster
role under NREGA during the year 2010-11. As per the said
document, work code no. 1515008029 RC/99224864148 is
related to this charge i.e., formation of road from
Yellammagudi field to Bandura Halla in Rastapura Village. As
per this document amount of Rs. 45500/- + 29,750/- +
14000/- paid to the labours through the NMR No. 1371,
2377, 4221 on 25.2.2011, 17.3.2011, 26.3.2011 respectively.
Ex.D-4 is the copy of the muster role No. 1371 related to this
work. As per the said document 26 labours worked from
9.2.2011 to 24.2.2011. Further payment made for 364 man’s
day i.e., Rs. 45500/~ ( page no. 537-538) Ex.D-4 (page No.
539 -540) is the copy of the muster role No. 2377 related to
this work. As per the said document 17 labours worked from
28.2.2011 to 15.3.2011. Further payment made for 238
man’s day i.e., Rs. 29750/-. Ex.D-4 (page No. 541-542) is the
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copy of the muster role No. 4221 related to this work. As per
the said document 16 labours worked from 17.3.2011 to
25.3.2011. Further payment made for 112 man’s day i.e., Rs.
14000/ -. Ex.D-5 letter dtd: 9.4.2011 of Panchayath
development officer grama panchayath Rastapura to post
master rastapura regarding the payment of the above said
amount through the cheque no. 87953, 879542, 767492 .
Ex.D-6 page no. 544 to 548 is related to the payment made in
respect of supply of murram etc., i.e., Rs. 59484 /-. Ex.D-7 is
the copy of the measurement book in respect of the said
work. As per the said document and measurement recorded
on 26.3.2011 by the DGO no. 3. But DGO No. 2 and 3 not
produced the documents related to the payment of the above
said amount of Rs. 89,250/- to the labours account and Rs.
59,484 /- to the person who supplied the alleged materials.
Ex.P-22 are the photographs produced by the complainant
related to the alleged work. The said photos depicts that there
is no work done by the said grama panchayath as per the
guidelines of the MGNREGA Scheme. It appears that said
works is sub-standard. Ex.P-25 the report dtd: 4.4.2016
submitted by PW-2 reads as follows;

“14. BRDTRTDH TFORADE  &HOT  TRMONTIY,  TOOH
©2RTOME, JToTT TP, FTOONT  JTIeF 3T, To0RB TOWOODS,
JToTNT  QWIN k;@eoda e RBFRTY Xcgp@é 33 IBR
(BRTTTOR HBecSe B Wi IVAFTR AT, IWO  BRUTTH
ﬁddoawzsmﬁdoa?pom [TD BRAEDTIT) BT DWTWT WODOTY,
OIDUIIZNRHRONT BORATIT [&HSNIR, wePOBOZ TIODE A HF

OROND, IORPD  TOWODS, JTVIT, RBRTND BY  JTDH
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XTOONWT T, QDF0oT 19/01/2013 e7’>333° 27/03/201389 msé €9
DWOPFD  DWPTHBNRH—-6, IJoFET GREFTOINE, LBoNeRD>  [[ON
ROATOT TDSNPOT FFTOR WOBNFI), NMEIZLINDIT.

(vw) SHRERT M chom MR BRVRCE womed BYRRSH SR~

RBO FosOMROODRY, 2010-113¢ TIIY Twe.1.50 ©FRT womwed BRIW
©® ZREORTTY. IWO T FIY, WEFIOT 3RRW), RWO TAR 84
%O WNTO WD) ToTTS. IWO  WEW TR ToMO  FIRowd
2,00 [RE 9 Sonwdngd  EOTY  (VOD  DoeRDE  DIVOT
28/12/201200T) Rwo TAR & &0 RT, WOTO D) TOITOBVTOTD
39T WDRRY, BTY, B3 BRTD ITO TAR [NTO ToFWR)T FOB
WOODLIY. WO TH wOHONY 8F LW ANZB  Tonw IO
FoMOMN &@39}3 0n.1,48,734/- 1 (3ROmoN TnR.89,250/- m33
ROTONON BR.59,484/-Ti%h) [BmoNTIT S0 W3O BRBTET.”

41. Ex.P-27 is the photographs related to the work done
under the MGNREGA Scheme during 2010-11 in Rasthapura
grama panchayath limits. The said photographs are also not
clear that the DGO no. 2 and 3 have implemented the said work
as per the guidelines of the MGNREGA Scheme ( Page no. 485-
506). Further the DGO not produced the photographs of three
stage of the said works as per the guidelines of the MGNREGA
scheme and circular No. Gra Aa Pa 41 U Kha Yo 2007
dtd:11.4.2007 of RDPR.

42, Considering the above said all documents, the DGO
No. 2 and 3 are responsible for maintain the records as per the
guidelines of the MGNREGA scheme as Panchayath

development officer of the said grama panchayath and Junior



—
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Engineer who had supervise the said work and recorded in the
measurement book. Further the above said all documents itself
show that the said work not properly executed as per the
guidelines of the MGNREGA scheme. Further there is no proper
document to show that the DGO No. 2 had paid the amount in
respect of the concerned labour and material supplier. Overall it
clear that the DGO no. 2 and 3 not properly executing the said
work as per the guidelines of the MGNREGA Scheme and it
appears they have mis-utilizing the amount of Rs. 1,48,830/-
and caused loss to the state exchequer. There is no material
evidence from the side of the DGO no.2 and 3 to disprove the
said charge leveled against them. Further the said charge is not
related to the DGO no. 1 who was working as Deputy Range
Forest Officer in Social Forestry Shahapura. Further the
disciplinary authority also not produced the document to show
that this charge related to the DGO no. 1. Thereby the charge
No. 3 in DE No. UPLOK-1/DE/508/2016 leveled against
DGO no. 2 and 3 ( Sri. Prakash Pawar PDO and Sri.
Ramachandra JE ) is proved and the DGO no.2 and 3 are
held responsible for Rs. 1,48,830/- which caused loss to
the state exchequer. The said charge No.3 is not proved

against the DGO no.1 ( Sri. Ganganna)

43. Charge No. 4 in DE No. UPLOK-1/DE/508/2016.

My discussion and reasons with findings as follows;

Above said charge is as follows:- Forming road from
Bandura Halla to Haranahola canal . (DGO No. 2 and 3)
a) In the M.B (Flag-HH) measurement has been recorded on
12.3.2011 and total expenditure has been recorded Rs.96,326-
00 out of it Rs.57,750-00 is recorded as expenditure towards
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labour charges. Rs.4,800 towards cement and Rs.33,668/-
towards sand, pipe, murram, metals , rubbles stone and tractor
charges.

b) No receipts have been produced towards materials
purchased.

c) No documents have been produced for having paid amount
to labourers or to show that the amount has been credited to
the Bank/Post Office account of labourers.

d) In the photograph of road work (Flag-II) produced by the

Complainant, no mud road is appears to be in existence.

e) This work has been carried out by Sri.Ramachandra, J.E.
PRE Sub.Divn, Shahpura.’

44. Perused the evidence of Pw-1, PW-2 and DW-1, to
DW-3 along with documents produced by both sides. As per
the document DGO no. 1  was working as deputy range
forest officer, in Range forest office, (Social Forestry)
Shahapura, Yadgir District from 2003-2011. DGO no.2 was
working as Panchayath development officer/ Secretary of
Rasthapura grama panchayath Shahapura Taluk Yadgiri
from 2011- March- 2013 and DGO no. 3 was working as
Junior Engineer Panchayath Raj Engineering sub division
Shahapura Taluk Yadgiri from 6.9.2007 to May-2015. Ex.P-
18 is the document related to show expenditure on muster
role under NREGA during the year 2010-11. As per the said
document work code no. 1515008029 RC/99224864153 is
related to this charge i.e., formation of road from Bandura
Halla to Haranahola canal in Rastapura Village. As per this
document amount of Rs. 57750/- and 31000/- paid to the
labours through the NMR No. 1894, and 3600 on 8.3.2011
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and 29.3.2011 respectively. Ex.D-8 is the copy of the muster
role No. 1894 related to this work. As per the said document
33 labours worked from 21.2.2011 to 6.3.2011. Further
payment made for 662 man’s day i.e., Rs. 57,750/~ ( page no.
552- 554) Ex.D-9 letter dtd: 18.3.2011 of Panchayath
development officer grama panchayath Rastapura to post
master rastapura regarding the payment of the above said
amount through the cheque no. 879573 dtd: 18.3.2011. As
per the said document paid the wages to the labours who
were involved in the said work based on the NMR No. 1894
and 3660. The DGO not marked the copy of the NMR No.
3660 in this case, but produced the said copy along with his
written statement. As per the Ex.P-18 expenditure on muster
role under MGNREGA scheme during the year 2010-11 the
DGO no.2 shown the payment of wage to the labour through
the NMR No. 1894 dated: 8.3.2011 is Rs. 57750/- and
payment through the NMR No. 3660 dtd: 29.3.2011 is Rs.
31000/-. As per the document produced by the DGO no.2
and 3 along with their written statement the sanctioned
estimate in respect of said work is Rs.1,50,000/-. Assistant
Executive Engineer Panchayatha sub division Shahapura
approved the technical sanction in respect of the same on
11.1.2011. Said estimation is prepared by the DGO no. 3. As
per the said estimate 60% of the amount utilized for payment
of wages to the labours and 40% of the amount to be utilized
for the material cost etc., As per the NMR No. 1894 the
amount of Rs. 57750/- paid to 33 labours, for the same the
measurement book recorded on 12.3.2011. As per

measurement book the amount of Rs. 38468/- spent for
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material cost. Ex.D-10 page no. 556- 559 is related to the
payment made in respect of supply of murram pipe, cement
etc., i.e., Rs. 38468/-. But this document not supported by
any receipt. Further as per the check list produced by the
DGO no.2 and 3 in respect of the alleged work out of
1,50,000/- 90,000/- reserved for payment of wages and
60,000/- reserved for material cost and etc., Further as per
the NMR No. 1894 the said work partly executed from
21.2.2011 to 8.3.2011 and payment of labours of Rs 57750/ -
paid and material cost of Rs. 38468/- is also paid. Further as
per the NMR no. 3660 the same work continued from
14.3.2011 to 29.3.2011 and payment of Rs. 31000/- made
towards 31 labours in respect of 248 men’s day and amount
of Rs. 19560/- paid in respect of material cost. The DGO
also produced the measurement book in respect of the work
done from 14.3.2011 to 29.3.2011 which was recorded on
29.3.2011. Ex.D-11 are the photographs related to the said
work. DGOs not marked the measurement book related to the
said work but produced along with their written statement.
But DGO No. 2 and 3 not produced the proper document
related to the payment of the above said amount of Rs.
57,750/- and 31000/- to the concerned labours account
and Rs. 38468/- and Rs.19560/- to the person who supplied
the materials. Further DGOs have not produced the receipt
regarding the payment of the above said amount. Ex.P-22
are the photographs produced by the complainant related to
the alleged work. The said photos depicts that there is no
work done by the said grama panchayath as per the
guidelines of the MGNREGA Scheme. Further the said
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photographs depicts that the alleged work is of substandard.
Ex.P-25 the report dtd: 4.4.2016 submitted by PW-2 reads as
follows;

114, TRTOTTDH  TFRLATOT 0edT  TTMONTRY,  T|OOH
ORTONWD, ITOTNT B AHIONT ATFBFRD, ToRD  TWOODS,
TToTNT QN "N;@eodo @wazo;d RIBY h:;é 38 IBA
(BRTTTOR HeuSe 3 Wi SPATTR BT, IBO BRI
1,00THozTNTITITOT WD [PRTVTYT) BT DWTOT TSRO,
¢ROSIRITRARODN FYATID WIv&ENTTY, WHRROBOZ FODF VWOF BT
BRTONW, TORP  JTOWODS, JToT, OPHNO  BG YR
RTOONTJT  TZ, DT90F 19/01/2013 &I 27/03/20133Y  =[oeF, ©TT
QWOFFTL  NWTHBRD-6, FIorwT SRETOINT, WONART  |=OR
RORATT TNSNPOT FHFOB WOZNTRY, NOIFONHIT.

(93) SRTAT MFHT WOmT BEROT TRTUS BAVT TORSH T~

RTO FoMOOCDY, 2010-118¢ mOSY TR.1.50 ©FNT oo
RRIWB FRRORTOTYT. AWO T I V0T AR, ITO SRR 33
&OT WNTO Weey TosTHTS. IWO wWey TR FoRNed  FRRom
20T WRE 9 SoNPRW FIOW) (FTTO [eRHT DJ00F 28/12/2012)
RO TAR 81 &OT T, WNTO e TOIWTYTOTD 9T WAL,

-0 eJ

$03, 8 [T IBO TBR [NTO TR FORW 0TI

)

oo XWO FoWMOMeN uésgd 0%.88,750/- nisd ﬁzgmhdogd RO
I o]a) rm@cﬁaagd.

45. Ex.P-27 is the photographs related to the work done
under the MGNREGA Scheme during 2010-11 in Rasthapura

grama panchayath limits. The said photographs are also not
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clear that the DGO no. 2 and 3 implementing the said work as
per the guidelines of the MGNREGA Scheme ( Page no. 485-506)
Further the DGO not produced the photographs of three stage of
the said works as per the guidelines of the MGNREGA scheme
and circular No. Gra Aa Pa 41 U Kha Yo 2007 dtd:11.4.2007 of
RDPR.

46. Considering the above said all documents the DGO
No. 2 and 3 are responsible for maintaining the records as per
the guidelines of the MGNREGA scheme as Panchayath
development officer of the said grama panchayath and Junior
Engineer who had supervise the said work and recorded
measurement book. Further the above said all documents itself
show that the said work not properly executed as per the
guidelines of the MGNREGA scheme. Further there is no proper
document to show that the DGO No. 2 had paid the amount in
respect of the concerned labour and material supplier. It
appears that purpose of the scheme not served and said
expenditure has become wasteful expenditure. Overall it clear
that the DGO no. 2 and 3 not properly executing the said work
as per the guidelines of the MGNREGA Scheme and it appears
that they have mis-utilizing the amount of Rs. 1,46,778/- (
57750+4800+ 33668+ 19560+ 31000) and caused loss to the
state exchequer. There is no material evidence from the side of
the DGO no.2 and 3 to disprove the said charge leveled against
them. Further the said charge is not related to the DGO no. 1
who was working as Deputy Range Forest Officer in Social
Forestry Shahapura. Further the disciplinary authority has not
produced the document to show that this charge related to the
DGO no. 1. Thereby the charge No. 4 in DE No. UPLOK-
1/DE/508/2016 leveled against DGO no. 2 and 3 ( Sri.
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Prakash Pawar PDO and Sri. Ramachandra JE ) is proved
and the DGO no.2 and 3 are held responsible for Rs.
1,46,778/- which caused loss to the state exchequer. The
said charge No.4 in DE No. UPLOK-1/DE/508/2016 is not
proved against the DGO no.1 ( Sri. Ganganna)

47. Charge No. 2 in DE No. UPLOK-1/DE/676/2016.

My discussion and reasons with findings as follows;

Above said charge is as follows;- Formation of plantation on
road side from Rastapur to Sharadahalli: (DGO no. 1 & 2)
a) In the M.B.(Flag-BB) an amount of Rs.36,125 is recorded as

expenses towards coolie labourers for excavation of 300 pits.
But only 35 pits are seen and no plantation is done. Therefore

the entire amount spent for forming pits is a waste.
b) No documents are produced for having formed 300 pits.

c) This work has been carried out by Sri.Ganganna, Dy.Range
Forest Officer.

48. Perused the evidence of Pw-1, PW-2 and DW-1, to
DW-3 along with documents produced by both sides. As per
the document DGO no. 1 was working as deputy range
forest officer, in Range forest office, (Social Forestry)
Shahapura, Yadgir District from 2003-2011. DGO no.2 was
working as Panchayath development officer/ Secretary of
Rasthapura grama panchayath Shahapura Taluk Yadgiri
from 2011- March- 2013 and DGO no. 3 was working as
Junior Engineer Panchayath Raj Engineering sub division

Shahapura Taluk Yadgiri from 6.9.2007 to May-2015.



42

No. UPT.OK-1/DF/5082016/ARF-9 & Na TTPT.OK-1/NF/A76/2016/ARE-9Q

49, Ex.P-18 is the document related to show
expenditure on muster role under NREGA during the year
2010-11. As per the said document work code no.
1515008029/DP/71636015021228 is related to this charge
i.e., formation of plantation on road side form Rastapura to
Sharadahalli. As per the said document Rs.36,125/- paid to
the labour through NMR no. 2634 on 23.3.2011. Ex.P-19 is
the action plan for the year 2010-11 under the MGNREGA
Scheme related to the Rastapura grama panchayath, it
includes action plan prepared by the DGO no. 1 in respect of
formation of plantation under the said scheme within the
limits of the said grama panchayath ( page No. 431). As per
the documents this charge related to the DGO no.1 and 2
who are the Deputy Range Forest Officer and Panchayath
development officer who were responsible for implementation
of the said work and payment made in respect of the said
work. Further this work not related to the DGO no. 3 Junior
engineer who was working in Panchayath Raj Engineering

sub division, Shahapura during that time.

50. Ex.P 25 the report dtd: 4.4.2016 submitted by PW-2

reads as follows;

‘114 SeHTRTH  BROLADE  HedT TORMOONTRY,  FWOOH
ORTOND, JTOIT DB TToCPF  ABEFTFRD, VORD  BOWODS,
3ToTRT  FWINK Foeod  MRFT  AWFRTY B¢ 3ol IdR
(CRToTRTOR  Sedde 38wl 8PAGETHR B, ITO  BRDITISD
,O0TOBTINVBTOD  F3IO VPRVTT)  RT  DRVTT WTOODIY,

OSRUZAARODT  FQALT  SPHENTGRY, 8¥iR0BOZ  TODF VeTor BY
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DRTONW, ToORPD T0WONS, IHoT, OENO VY AT FEOONHT
®Z, Qz0os 19/01/2013 633330 27/03/20130Q masé T JWOFFD
DFOTW-6,  Foorws  SReToNE, BONHRD  Q@OR  FOATE
DODSNPOT FFBOR WOBRTI, NeOIFTONTOIT.

(B) CMTRTNOT WTW TYeD SF W IR ST~

RBO TRMROODT, 2010-113¢ ITY SHTRTHOT ToTW BYOH TX O
RORNYRY, [ 81 &OT 3eeRDTVT. ©TT, X IWDRRRY. $I0TT,
AEO TROD @ndesdeomend FRODTY ATO MOR/NTY 0P RHORRW
BOLB/OENTOBL. A, oy mooRN W R 0T
SOLIBRENTIYTON Tore BT 35 MHORNEI), REDIRTONZT O
[0 [pRTZT.”

51. Ex.P-26 report dtd: 15.5.2013 of Assistant accounts
officer, Taluk panchayath Shahapura and RFO social forest
office Shahapura. The said report also relates to the formation
of plantation on the road side from Rastapura to Sharadahalli
by planting saplings. In the report stated that there is no
plantation work implemented under the said work. But only
some pits were appear which were partly closed. The Ex.P-27
are the photographs taken at the time of inspection made by
above said officers. In the said photographs also there is no
clear evidence to show that the DGO no.1 dug the pits under the
said work for planting the saplings and said work was
completed as per the action plan. DGO No.1 and 2 who are the
forest officer and Panchayath development officer of the said
grama panchayath are responsible for implementation of the
said work but not produced proper documents to show that said

work implemented as per the guidelines of the MGNREGA



44

No. UPLOK-1/DE/508/2016/ARE-9 & No. UPLOK-1/DE/676/2016/ARE-9

Scheme. Ex.P-33 is the document related to the payments made
by the DGO no. 2 in respect of the said work. As per the said
document Rs. 36125/- paid through the cheque no. 810202
dtd: 16.6.2011 based on NMR No. 2634. Ex.P-33 is the cheque
list prepared by the DGO no. 1 and 2 jointly in respect of
completion of the work. Ex.P-34 is the copy of NMR No. 2634.
As per the said document 21 labours involved in the said work
and payment made for 289 man’s day i.e., 36125/-. Ex.P-31 is
the estimate in respect of the said work prepared by the DGO
no. 1. Ex. P-32 is the measurement book recorded by the DGO
no. 1. As per the said document Rs. 36125/- paid to 21
labours as wage under NMR No. 2634. As per the Ex.P-33 (page
No. 521-522) is the payment made only to 18 members, as per
NMR Ex.P-34 21 labours involved in the said work. But the
DGOs not properly explained regarding the relations between
the other labours with said 18 members shown in the payment
records. There is no proper document regarding the payment
made to the account of the concerned labour as per guidelines
of the MGNREGA Scheme. Further the DGOs not produced the
photographs of three stage of the said works as per the
guidelines of the MGNREGA scheme and circular No. Gra Aa Pa
41 U Kha Yo 2007 dtd:11.4.2007 of RDPR. The said all the
facts and circumstances depicts that the DGO no.l and 2
without executing the said work as per the guidelines of the
MGNREGA Scheme showed the expenditure of Rs. 36,125/~ in
respect of payment of wages to the labours for dug 300 pits and
planting saplings under the said work. Further there is no
document to show that as per the action plan saplings were
planted and formed the plantation. It appears that purpose of

the scheme not served and said expenditure has become



45

No. UPLOK-1/DE/508/2016/ARE-9 & No. UPLOK-1/DE/676/2016/ARE-9

wasteful expenditure. This facts reveals that they have
committed misconduct and misappropriated the said amount

and caused loss to the state exchequer.

52. There is no material evidence from the side of the
DGO no. 1 and 2 to disprove the said charge leveled against
them. Further the said charge is not related to the DGO no. 3
who was working as Junior engineer in Panchayath Raj
Engineering sub division Shahapura. Further the disciplinary
authority has not produced the document to show that this
charge related to the DGO no. 3. Thereby the charge No. 2 in
DE No. UPLOK-1/DE/676/2016 leveled against DGO no. 1
and 2 ( Sri. Ganganna, Deputy Range Forest Officer and
Sri. Prakash Pawar, PDO ) is proved and the DGO no. 1
and 2 are held responsible for Rs. 36,125/- which caused
loss to the state exchequer. The said charge No.2 in case
DE No. UPLOK-1/DE/676/2016 is not proved against the
DGO no.3 ( Sri. Ramachandra, JE)

53. Charge No.3 in DE No. UPLOK-1/DE/676/2016.

My discussion and reasons with findings as follows;

Above said charge is as follows;- Formation of plantation on
the tank bund of Rastapur Village : (DGO no. 1 & 2)
a) In the M.B. an amount of Rs.36,125/- is shown towards

payment to labourers and 3000 pits are said to have been dug.
But only 45 pits were seen and no planting is done. Therefore

the entire amount spent for forming pits is a waste.

b) No documents have been produced for having formed pits.
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c) This work has been executed by Sri.Ganganna, Dy.Range
Forest Officer, Social Forestry, Shahapur, Yadgir District.
B4. Pcruscd the evidence of Pw-1, PW-2 and DW-1, (o
DW-3 along with documents produced by both sides. As per
the document DGO no. 1 was working as a deputy range
forest officer, in Range forest office, (Social Forestry)
Shahapura, Yadgir District from 2003-2011. DGO no.2 was
working as a Panchayath development officer/ Secretary of
Rasthapura grama panchayath Shahapura Taluk Yadgiri
from 2011- March- 2013 and DGO no. 3 was working as
Junior Engineer Panchayath Raj Engineering sub division

Shahapura Taluk Yadgiri from 6.9.2007 to May-2015.

55. Ex.P-18 is the document related to show
expenditure on muster role under NREGA during the year
2010-11. As per the said document work code no.
1515008029/DP/71636015021222 is related to this charge
i.e., formation of plantation on the tank bund of Rastapura
village. As per the said document Rs.36,125/- paid to the
labour through NMR no. 1797 on 8.3.2011. Ex.P-19 is the
action plan for the year 2010-11 under the MGNREGA
Scheme related to the Rastapura grama panchayath, it
includes action plan prepared by the DGO no. 1 in respect of
formation of plantation under the said scheme within the
limits of the said grama panchayath ( page No. 431). As per
the documents this charge related to the DGO no.l and 2
who are the Deputy Range Forest Officer and Panchayath
development officer and responsible for implementation of the
said work and payment in respect of the said work. Further

this work not related to the DGO no. 3 Junior engineer who
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was working in Panchayath Raj Engineering sub division,

Shahapura during that time.

56. Ex.P 25 the report dtd: 4.4.2016 submitted by PW-2
reads as follows;

“114 @REDGHITEH  TIRANE RO FoTMRONTR, B[O
ORTONWD, JToTT W) ITOODT ARFJTD, TORBD  TOWODS,
BT QRIRD  FPeoD RIS DI B 328 IBR
(BRTTRTOR  Rende & Wi SVATFTH AW, IWO  TRTTW
ﬁédoa@umﬁdaagdom [OO  [PRTYT)  RT  AWTWOT  WORODIY,
¢R0I0IZNTRODNR  BYAWET  [PHINTT), LIRPOBOZ  FToONF VeOF BF
PRTON, ToVRPD FWOLIONS, JToTT, OTNO VY QSN IBOODHT
T Q00 19/01/2013 msg 27/03/20135Q msé 9T DUOFFT
RPTBA—6,  TRorwd  dweesocdng,  dornded  BROR BHATE
oASNYOT FPBOR ©OBRYR), NRIZTNET.

(3)_Cmemed mghd ook LAY Hed T SR Tens WO
mFHEO NBENYR, ScbFob:-

RGO SO, 2010-118e FOTY SR.1.00 OFNY ©owe) [BRTT BB
SROTRT TRRdE 80D 6T Bed OB, B, 33 &0 eRTITT.
B8, B aﬁéédo@@g. ©TBY 45 TOORNE TOW WOTR, YT TOORTEL
W0 BRENHVZS  ToRR  IBO  TRMOOTON &;@32,5 8R.36,150/-ned
BPNIZ 0T [TD WRRTWZYT.”

57. Ex.P-26 report dtd: 15.5.2013 of Assistant accounts
officer, Taluk panchayath Shahapura and RFO social forest

office Shahapura. The said report also relates to the formation
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of plantation on the tank bund of Rastapura village by
planting saplings. In the report stated that there is no
plantation work implemented under the said work. But only 45
pits were appear which were partly closed. The Ex.P-27 are the
photographs taken at the time of inspection made by above said
officers. In the said photographs also there is no clear evidence
to show that the DGO no.1 dug the pits under the said work for
planting the saplings under the said scheme and work was
completed as per the action plan. DGO No.l1 and 2 who are the
forest officer and Panchayath development officer of the said
grama panchayath are responsible for implementation of the
said work but not produced proper documents to show that said
work implemented as per the guidelines of the MGNREGA
Scheme. DGOs have not marked any document regarding the
payment of the said amount to the labours and implemented the
said work. But has enclosed some documents regard execution
of the said work along with their written statement. As per the
said document 20 labours involved in the said work and
payment made for 289 men’s day i.e., Rs. 36,125/~ , for that the
copy of the NMR No. 1797 and copy of the measurement book
produced. Further the DGO not produced the photographs of
three stage of the said works as per the guidelines of the
MGNREGA scheme and circular No. Gra Aa Pa 41 U Kha Yo
2007 dtd:11.4.2007 of RDPR to show that 3000 pits were dug.
The said all the facts and circumstances depicts that the DGO
no.l1 and 2 without executing the said work as per the
guidelines of the MGNREGA Scheme, but shows the
expenditure of Rs. 36,125/- in respect of payment of wages to
the labours for dug pits to planting saplings under the said

work. It appear that they were not complete the work as per the
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action plan and formed the plantation. It clears that the
purpose of the scheme not served and said expenditure has
become wasteful expenditure. This facts reveals that they have
committed misconduct and misappropriated the said amount

which caused loss to the state exchequer.

58. There is no material evidence from the side of the
DGO no. 1 and 2 to disprove the said charge leveled against
them. Further the said charge is not related to the DGO no. 3
who was working as Junior engineer in Panchayath Raj
Engineering sub division Shahapura. Further the disciplinary
authority has also not produced the document to show that this
charge also related to the DGO no. 3. Thereby the charge No.
3 in DE No. UPLOK-1/DE/676/2016 leveled against DGO
no. 1 and 2 ( Sri. Ganganna, Deputy Range Forest Officer
and Sri. Prakash Pawar, PDO ) is proved and the DGO no.
1 and 2 are held responsible for Rs. 36,125/- which
caused loss to the state exchequer. The said charge No.3 in
case DE No. UPLOK-1/DE/676/2016 is not proved against
the DGO no.3 ( Sri. Ramachandra, JE)

59. Charge No.4 in DE No. UPLOK-1/DE/676/2016.

Mv discussion and reasons with findings as follows;

Above said charge is as follows;- Formation of plantation in the
lands of beneficiaries: (DGO no. 1)
a) In the M.B.(Flag-DD) an amount of Rs.57,375/- is recorded

towards payment to labourers for excavation of pits 201 + 253

pits. But no planting is done and only 22% to 35% of the pits
were seen. Therefore entire amount spent towards labourers is

a waste expenditure.



50

No. UPLOK-1/DE/308/2016/ARE-9 & No. UPLOK-1/DE/676/2016/ARE-9

b) No documents are produced for having formed 201+ 253
pits.
c) This work has been executed by Sri.Ganganna, Dy.Range
Forest Officer. Social Forestry, Shahapur, Yadgir District.
60. Perused the evidence of Pw-1, PW-2 and DW-1, to
DW-3 along with documents produced by both sides. As per
the document DGO no. 1 was working as deputy range
forest officer, in Range forest office, (Social Forestry)
Shahapura, Yadgir District from 2003-2011. DGO no.2 was
working as Panchayath development officer/ Secretary of
Rasthapura grama panchayath Shahapura Taluk Yadgiri
from 2011- March- 2013 and DGO no. 3 was working as
Junior Engineer Panchayath Raj Engineering sub division
Shahapura Taluk Yadgiri from 6.9.2007 to May-2015. ;ﬂ
Ex.P-18 is the document related to show expenditure on
muster role under NREGA during the year 2010-11. As per
the said document work code no.
1515008029/DP/71636015021234 is related to this charge
i.e., formation of plantation in the lands of beneficiaries. As
per the said document Rs.30000/- paid to the labour
through NMR no. 1320 on 25.2.2011 and Rs. 24375/-
through NMR no. 2378 on 18.3.2011. Ex.P-19 is the action
plan for the year 2010-11 under the MGNREGA Scheme
related to the Rastapura grama panchayath, it includes
action plan prepared by the DGO no. 1 in respect of formation
of plantation under the said scheme within the limits of the
said grama panchayath ( page No. 431). As per the
documents this charge related to the DGO no.1 and 2 who
are the Deputy Range Forest Officer and Panchayath



51

No. UPLOK-1/DE/508/2016/ARE-9 & No. UPLOK-1/DE/676/2016/ARE-9

development officer and responsible for implementation of the
said work and payment in respect of the said work. Further
this work not related to the DGO no. 3 Junior engineer who
was working in Panchayath Raj Engineering sub division,

Shahapura during that time.

61. Ex.P 25 the report dtd: 4.4.2016 submitted by PW-2
reads as follows;

114 BRWDTD  TRRADE eI TORMRONTT,  TWOOD
PTONY, JToINT WL FTIOPT AT 3FD, TOORB  TOWIODE,
FToTRT  YIN R Peod MOEFT  RIITIY R 23 IR
(Bedmedon  HBedde & W 8PAFTHR AT, ATO BRTIWT®
O0ToRTONTBT0T  [TB  F[AHTT) ART  AITHT WTRODI,
¢gROTIINRAR0OR  AYATVE BRHENGD), wHiR0BOZ  ToODF Awor wF
VRTON, FoORPD TOWODNS, IToTT, CIEND 8Y QR FBOCDHT
© DIJ008  19/01/2013 msg 27/03/20130Q msé WS ALOFTRD
DIPTHRT~6, TIoFWS  Apesoodns, Hondedd  9WOR RIS
DoABNPOT FLTOW BOBNFR), NBIZSONTOZT.

(83) CHRERT MFHE JCORDPINY BWEATE Sonesh, SRFHoi-

RGO BoMedoHhIY, 2010-118¢ FISIY TR.1.00 ©3RY worw BeIT 6
CARTRT Momdd  TOoNPANG  RNRIY ORI, =g B %ol
3RS, WY, Ty JDPAY.  ET0Z3, MOT  BLRILIRD
ATOODHT  WWEDNTY JeNLD BRVTHOE TOKWE WHYR, MHOBND =0z
BRENVRT BOW WoOHIT Tonwe 3ed@ 22 00T 35 TE3R mHoRRD
FOW  WONTVBE  Hone RTO  FowdM0OMON auésad 80.57,375/—~ nied
WETINTOZE DO &TH WPRHZT.”
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62. Ex.P-26 report dtd: 15.5.2013 of Assistant accounts
officer, Taluk panchayath Shahapura and RFO social forest
office Shahapura. The said report also relates to the formation of
plantation in the lands of beneficiaries by planting saplings. In
the report stated that there is no plantation were implemented
under the said work. But only 22 % to 35% pits were appear
which were partly closed. The Ex.P-27 are the photographs
taken at the time of inspection made by above said officers. In
the said photographs also there is no clear evidence to show
that the DGO no.1 dug the pits under the said work for planting
the saplings under the said scheme and work was completed as
per the action plan. It appears that there is no purpose of the
scheme served. DGO No.l and 2 who are the forest officer and
Panchayath development officer of the said grama panchayath
are responsible for implementation of the said work but not
produced proper documents to show that said work
implemented as per the guidelines of the MGNREGA Scheme.
DGOs have not marked any document regarding the payment
of the said amount to the labours and implementation of the
said work. But have enclosed some documents regard execution
of the said work along with their written statement. As per the
said document in NMR No. 2378 shows that the part of the work
executed from 23.2.2011 to 15.3.2011 and payment of
Rs.24375/- to 13 labours for 195 man’s day and also copy of
the measurement book produced in respect of the same which
was recorded by DGO no. 1. As per the said document in NMR
No. 1320 shows that the part of the work executed from
8.2.2011 to 23.2.2011 and payment of Rs.30,000/- to 16
labours for 240 man’s day and also copy of the measurement

book produced in respect of the same which was recorded by
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DGO no. 1. As per the said document total amount is Rs.
54375/-.Further the DGO not produced the photographs of
three stage of the said works as per the guidelines of the
MGNREGA scheme and circular No. Gra Aa Pa 41 U Kha Yo
2007 dtd:11.4.2007 of RDPR to show that 300 pits were dug.
The said all the facts and circumstances depicts that the DGO
no.l and 2 without executing the said work as per the
guidelines of the MGNREGA Scheme but shows the
expenditure of Rs. 54375/- in respect of payment of wages to
the labours to dug pits for planting saplings under the said
work. It appears that purpose of the scheme not served and
said expenditure has become wasteful expenditure. This facts
reveals that they have committed misconduct and
misappropriated the said amount and caused loss to the state

exchequecr.

63. There is no material evidence from the side of the
DGO no. 1 and 2 to disprove the said charge leveled against
them. Further the said charge is not related to the DGO no. 3
who was working as Junior engineer in Panchayath Raj
Engineering sub division Shahapura. Further the disciplinary
authority has not produced the document to show that this
charge related to the DGO no. 3. Thereby the charge No. 4 in
DE No. UPLOK-1/DE/676/2016 leveled against DGO no. 1
and 2 ( Sri. Ganganna, Deputy Range Forest Officer and
Sri. Prakash Pawar, PDO ) is proved and the DGO no. 1
and 2 are held responsible for Rs. 54375/- which caused
loss to the state exchequer. The said charge No.4 in case
DE No. UPLOK-1/DE/676/2016 is not proved against the
DGO no.3 ( Sri. Ramachandra, JE).
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64. Perused the evidence of Pw-1, PW-2 and DW-1, to
DW-3 along with documents produced by both sides and
considering the reason stated in respect of charge leveled
against the DGOs respectively. It is clear that DGO no. 1to3
not implemented the alleged work stated in the above said
charges as per the guidelines of the MGNREGA scheme and
further the DGO no.1 to 3 have shown the expenditure in
respect of the above said charges without properly
implemented the said works and also it clears that the
purpose of the scheme is not served and the above said
expenditure shown by DGOs are all wasteful expenditure.
Further the said documents clears that the DGO no.l to 3
misappropriated the said amount. It clears that the DGOs

have committed misconduct and dereliction of duty.

(a) Thereby the Disciplinary Authority has proved
charge No. (1) in DE No. UPLOK-1/DE/508/2016 and
charge No. (1) in No. UPLOK-1/DE/676/2016 leveled
against DGO no. 2 and 3 ( Sri. Prakash Pawar PDO and Sri.
Ramachandra JE ) The DGO no. 2 and 3 ( Sri. Prakash
Pawar PDO and Sri. Ramachandra JE ) are equally
responsible for misappropriation in a sum of Rs. 97552/-.
The Disciplinary Authority has not proved charge No. (1)
leveled against the DGO no.1 ( Sri. Ganganna).

(b) The Disciplinary Authority has proved charge (2)
in DE No. UPLOK-1/DE/508/2016 and charge (5) in No.
UPLOK-1/DE/676/2016 leveled against DGO no. 1 and 2 (
Sri. Ganganna, Deputy Range Forest Officer and Sri. Prakash
Pawar, PDO ) The DGO no. 1 and 2 ( Sri. Ganganna, Deputy
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Range Forest Officer and Sri. Prakash Pawar, PDO ) are
equally responsible for misappropriation in a sum of Rs.
36,125/-. The Disciplinary Authority has not proved charge
No.2 and 5 leveled against the DGO no.3 ( Sri. Ramachandra,
JE).

(c)The Disciplinary Authority has proved charge No.3
in DE No. UPLOK-1/DE/508/2016 leveled against DGO no.
2 and 3 ( Sri. Prakash Pawar PDO and Sri. Ramachandra JE )
The DGO no. 2 and 3 ( Sri. Prakash Pawar PDO and Sri.
Ramachandra JE ) are equally responsible for
misappropriation in a sum of Rs. 1,48,830/-. The
Disciplinary Authority has not proved charge No. 3 leveled
against the DGO no.l ( Sri. Ganganna).

(d) The Disciplinary Authority has proved charge No.
4 in DE No. UPLOK-1/DE/508/2016 leveled against DGO
no. 2 and 3 ( Sri. Prakash Pawar PDO and Sri. Ramachandra
JE) The DGO no. 2 and 3 ( Sri. Prakash Pawar PDO and Sri.
Ramachandra JE ) are equally responsible for
misappropriation in a sum of Rs. 1,46,778/-. The
Disciplinary Authority has not proved charge No. 4 leveled
against the DGO no.1 ( Sri. Ganganna).

(e) The Disciplinary Authority has proved charge No.
2 in DE No. UPLOK-1/DE/676/2016 leveled against DGO
no. 1 and 2 ( Sri. Ganganna, Deputy Range Forest Officer
and Sri. Prakash Pawar, PDO ) The DGO no. 1 and 2 ( Sri.
Ganganna, Deputy Range Forest Officer and Sri. Prakash
Pawar, PDO ) are equally responsible for misappropriation in

a sum of Rs. 36,125/-. The Disciplinary Authority has not
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proved charge (2) leveled against the DGO no.3 ( Sri.
Ramachandra, JE).

(f) The Disciplinary Authority has proved charge
No.3 in DE No. UPLOK-1/DE/676/2016 leveled against
DGO no. 1 and 2 ( Sri. Ganganna, Deputy Range Forest
Officer and Sri. Prakash Pawar, PDO ) The DGO no. 1 and 2
( Sri. Ganganna, Deputy Range Forest Officer and Sri.
Prakash Pawar, PDO ) are equally responsible for
misappropriation in a sum of Rs. 36,125/-. The Disciplinary
Authority has not proved charge No.3 leveled against the DGO
no.3 ( Sri. Ramachandra, JE).

(g) The Disciplinary Authority has proved charge No.
4 in DE No. UPLOK-1/DE/676/2016 leveled against DGO
no. 1 and 2 ( Sri. Ganganna, Deputy Range Forest Officer
and Sri. Prakash Pawar, PDO ) The DGO no. 1 and 2 ( Sri.
Ganganna, Deputy Range Forest Officer and Sri. Prakash
Pawar, PDO ) are equally responsible for misappropriation in
a sum of Rs. 54,375/-. The Disciplinary Authority has not
proved charge No. 4 leveled against the DGO no.3 ( Sri.
Ramachandra, JE).

65. In the above said facts and circumstances, I hold

that;

1. The Disciplinary Authority has proved charge (1) in DE
No. UPLOK-1/DE/508/2016 and charge (1) in No.
UPLOK-1/DE/676/2016 leveled against DGO no. 2 and 3
( Sri. Prakash Pawar PDO and Sri. Ramachandra JE )
The DGOno. 2 and 3 ( Sri. Prakash Pawar PDO and Sri.

Ramachandra JE ) are equally responsible for
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misappropriation in a sum of Rs. 97552/-. The
Disciplinary Authority has not proved charge (1) leveled
against the DGO no.1 ( Sri. Ganganna)

. The Disciplinary Authority has proved charge (2) in DE

No. UPLOK-1/DE/508/2016 and charge (5) in No.
UPLOK-1/DE/676/2016 leveled against DGO no. 1 and 2
( Sri. Ganganna, Deputy Range Forest Officer and Sri.
Prakash Pawar, PDO ) The DGO no. 1 and 2 ( Sri.
Ganganna, Deputy Range Forest Officer and Sri. Prakash
Pawar, PDO ) are equally responsible for
misappropriation in a sum of Rs. 36,125/-. The
Disciplinary Authority has not proved charge (2) & (5) in
respective DE Nos. leveled against the DGO no.3 ( Sri.

Ramachandra, JE)

. The Disciplinary Authority has proved charge (3) in DE

No. UPLOK-1/DE/508/2016 leveled against DGO no. 2
and 3 ( Sri. Prakash Pawar PDO and Sri. Ramachandra
JE) The DGO no. 2 and 3 ( Sri. Prakash Pawar PDO and
Sri. Ramachandra JE ) are equally responsible for
misappropriation in a sum of Rs. 1,48,830/-. The
Disciplinary Authority has not proved charge (3) leveled
against the DGO no.1 ( Sri. Ganganna)

. The Disciplinary Authority has proved charge (4) in DE

No. UPLOK-1/DE/508/2016 leveled against DGO no. 2
and 3 ( Sri. Prakash Pawar PDO and Sri. Ramachandra
JE ) The DGO no. 2 and 3 ( Sri. Prakash Pawar PDO and

Sri. Ramachandra JE) are equally responsible for
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misappropriation in a sum of Rs. 1,46,778/-. The
Disciplinary Authority has not proved charge (4) leveled
against the DGO no.1 ( Sri. Ganganna)

5. The Disciplinary Authority has proved charge (2) in DE
No. UPLOK-1/DE/676/2016 leveled against DGO no. 1
and 2 ( Sri. Ganganna, Deputy Range Forest Officer and
Sri. Prakash Pawar, PDO) The DGO no. 1 and 2 ( Sri.
Ganganna, Deputy Range Forest Officer and Sri. Prakash
Pawar, PDO) are equally responsible  for
misappropriation in a sum of Rs. 36,125/-. The
Disciplinary Authority has not proved charge (2) leveled
against the DGO no.3 (Sri. Ramachandra, JE)

6. The Disciplinary Authority has proved charge (3) in DE
No. UPLOK-1/DE/676/2016 leveled against DGO no. 1
and 2 ( Sri. Ganganna, Deputy Range Forest Officer and
Sri. Prakash Pawar, PDO) The DGO no. 1 and 2 ( Sri.
Ganganna, Deputy Range Forest Officer and Sri. Prakash
Pawar, PDO) are equally responsible for misappropriation
in a sum of Rs. 36,125/-. The Disciplinary Authority
has not proved charge (3) leveled against the DGO no.3 (
Sri. Ramachandra, JE)

7. The Disciplinary Authority has proved charge (4) in DE
No. UPLOK-1/DE/676/2016 leveled against DGO no. 1
and 2 ( Sri. Ganganna, Deputy Range Forest Officer and
Sri. Prakash Pawar, PDO ) The DGO no. 1 and 2 ( Sri.
Ganganna, Deputy Range Forest Officer and Sri. Prakash
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Pawar, PDO ) are equally responsible for
misappropriation in a sum of Rs. 54,375/-. The
Disciplinary Authority has not proved charge (4) leveled
against the DGO no.3 ( Sri. Ramachandra, JE).

Thus, the DGO No. 1 (Sri. Ganganna, Deputy
Range Forest Officer) is responsible for causing
misappropriation in a sum of Rs. 81,375/-, DGO no.2 (Sri.
Prakash Pawar, Panchayath development officer) is
responsible for causing misappropriation in a sum of Rs.
2,77,955/- and DGO no. 3 (Sri. Ramachandra, JE) is

responsible for causing misappropriation in a sum of Rs.

1,96,580/-.

Hence, report is submitted to Hon’ble Upalokayukta

for further action.

i)

(Lokappa N.R)
Additional Registrar Enquiries-9
Karnataka Lokayukta,
Bengaluru.

List of witnesses examined on behalf of

Disci

plinary Authority.

Pw.1 Sri.Yankappa Kollur, Prathinidi-2, Rajivagandhi
Yuva Shakti Sangha, Rastapur Shahapur Taluk
Yadgir original

PW-2 Sri. C.P.Venkatesh S/o R.Parthasarathi, Rtd.,

working as AEE, TAC, Karnataka Lokayukta,
Bangalore original
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i) List of Documents marked on behalf of

Disciplinary Authority.

Ex.P1 Ex.P-1 is the detailed complaint submitted
by PW-1.

ExP -2 &3 |Ex.P-2 and 3 are the complaint in form no.
1 and 2 along with news paper
advertisement submitted by PW-1.

Ex.P-4 Ex.P-4 is the complaint dtd: 9.10.2007
submitted by PW-1 to DGO by PW-1.

Ex.P-5 Ex.P-5 is the representation submitted by
PW-1 to the Chief Secretary Zilla
panchayath.

Ex.P-6 Ex.P-6 is the representation submitted by
PW-1 to the EO of Taluk panchayath.

Ex.P-7 Ex.P-7 is the rejoinder submitted by PW-1.

Ex.P-8 Ex.P-8 is the representation submitted by
PW-1 to the EO of Taluk panchayath.

Ex.P-9 Ex.P-9 is the official memorandum issued
by EO to Panchayath development officer.

Ex.P-10 Ex.P-10 is the representation given by
member to EO.

rEX-P-l 1 Ex.P-11 is the letter submitted by villagers

| to Karnataka Lokayukta.

| Ex.P-12 Ex.P-12 is the representation submitted by
Sthree shakti Sangha.

Ex.P-13 Ex.P-13 is the order copy (Statement)
regarding under NREGA Scheme without
displaying the board, amount was
misappropriated.

Ex.P-14 Ex.P-14 is the letter dtd: 23.12.2010
regarding the fixation of tax.

Ex.P-15 Ex.P-15 is the complaint copy dtd:
12.1.2012 of Sri. Raghavendra Rao
Kulkarni.

Ex.P-16 Ex.P-16 are the photographs ( two number).

Ex.P-17 Ex.P-17 is the letter submitted by PW-1.

Ex.P-18 Ex.P-18 is the copy of the NMR for the year
2010-11.

Ex.P-19 Ex.P-19 is the copy of the action plan for |
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the year 2010-11

Ex.P-20 Ex.P-20 is the action plan for the year 2011-
12.

Ex.P-21 Ex.P-21 are the photographs (four number)

Ex.P-22 Ex.P-22 are the photographs (five number).

Ex.P-23 Ex.P-23 is the copy of the bank statement.

Ex.P-24 Ex.P-24 copies of agreement and contract
certificate schedule —A and another
agreements.

Ex.P-25 Ex.P-25 is the investigation report dtd:
4.4.2016.

Ex.P-26 Ex.P-26 is the report dtd: 15.5.2013 of
Executive Officer.

Ex.P-27 Ex.P-27 are the twenty two photographs.

Ex.P-28 Ex.P-28 is the copy of expenditure
statement.

Ex.P-29 Ex.P-29 is the copy of check list.

Ex.P-30 Ex.P-30 is the copy of NMR.

Ex.P-31 Ex.P-31 is the copy of estimate of pits.

Ex.P-32 Ex.P-32 is the copy of measurement book.

Ex.P-33 Ex.P-33 is the copy of another check list.

Ex.P-34 Ex.P-34 is the copy of another NMR

iii) List of witnesses examined on behalf of DGO.

DW-1

DGO No. (2) Sri. Prakash Pawar, Panchayath
development officer, Rasthapura Grama
panchayath, Shahapur Taluk, Yadgir District
original

DW-2

DGO No. (3) Sri. Ramachandra, Junior Engineer,
Panchayath Raj Engineering Sub Division,
Shahapur, Yadgir District original
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DW-3 | DGO No. (1) Sri. Ganganna, Deputy Range
Forest Officer, Social Forestry, Shahapur, original

iv) List of documents marked on behalf of DGO

Ex.D-1 | Ex.D-1 is the attested copy of nominal muster
roll.

Ex.D-2 | Ex.D-2 is the attested copy of relevant 2 pages of
measurement book.

Ex.D-3 | Ex.D-3 is the attested copies of 4 vouchers.

Ex.D-4 | Ex.D-4 is the copy of MB of the forming road from
Yellammagudi filed to Bandura Halla in rastapura
village

Ex.D-5 Ex.D-5 is the copy of the NMR.

Ex.D-6 | Ex.D-6 is the copy of the letter dtd: 18.3.2011

Ex.D-7 | Ex.D-7 is the copy of the voucher.

Ex.D-8 | Ex.D-8 is the copy of the vouchers for having
purchase of sand, pipe, murram, metal, rubble
stone for a sum of Rs. 33,668-00.

Ex.D-9 | Ex.D-9 is the copy of the photos which were
taken at the time of work.

Ex.D-10 | Ex.D-10 is the attested copies of 4 vouchers.

Ex.D-11 | Ex.D-11 are two photographs.

(Lokappa N.R)
Additional Registrar Enquiries-9
Karnataka Lokayukta,
Bengaluru.



GOVERNMENT OF KARNATAKA

KARNATAKA LOKAYUKTA

No.UPLOK-1/DE/508/2016/ARE-9 Multi Storied Building,

No.UPLOK-1/DE/676/2016/ARE-9 Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001
Date: 15/12/2020

RECOMMENDATION

Sub:- Departmental inquiry against
1) Sri Ganganna, Deputy Range Forest Officer, Social
Forestry, Shahpur Taluk, Yadgir District (Name
written by him in First Oral Statement as
Gangappa Anjali);

2) Sri Prakash Pawar, Panchayath Development
Officer, Rasthapur Grama Panchayath, Shahpur
Taluk, Yadgir District; and

3) Sri Ramachandra, Junior Engineer, Panchayath
Raj Fngineering Sub Division, Shahpur, Yadgir
District - Reg.

Ref:- 1) Govt. Order No. @z 162 @u9d 2016, Bengaluru dated
19/11/2016 of Department of Forest, Environment

and Ecology entrusting Departmental inquiry
against Sri Ganganna, Deputy Range Forest Officer.

2) Govt. Order No. me@/560/m3©0%e/2016, Bengaluru dated

18/10/2016 of Department of Rural Development &
Panchayath Raj entrusting departmental inquiry
against Sil Frakash Pawat and 9ri Ramachandra.

3) Nomination order No.UPLOK-1/DE/676/2016,
Bengaluru dated 30/11/2016 of Upalokayukta-1,
State of Karnataka, Bengaluru in relation to Sri
Ganganna, Deputy Range Forest Officer.

4) Nomination Order No.UPLOK-1/DE/508/2016,
Bengaluru dated 25/10/2016 of Upalokayukta-1,
State of Karnataka, Bengaluru in relation to Sri
Prakash Pawar and Sri Ramachandra.

5) Inquiry Report dated 11/12/2020 of Additional
Registrar of Enquiries-9, Karnataka Lokayukta,
Bengaluru
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''he Government in Forest, Environment and TEcology
Department by its order dated 19/11/2016 initiated the
disciplinary proceedings against Sri Ganganna, Deputy Range
Forest Officer, Social Forestry, Shahpur Taluk, Yadgir District
(hereinafter referred to as Delinquent Government Official-1, for
short as DGO-1) and entrusted the Departmental Inquiry to this

Institution.

2F The Government in Rural Development & Panchayath Raj
Department by its order dated 18/10/2016 initiated the
disciplinary ~proceedings against (1) Sri Prakash Pawar,
Panchayath Development Officer, Rasthapur Grama Panchayath,
Shahpur Taluk, Yadgir District and (2) Sri Ramachandra, Junior
Engineer, Panchayath Raj Engineering Sub Division, Shahpur,
Yadgir District (hereinafter referred to as Delinquent Government
Officials-2 and 3, for short as DGO-2 & 3 respectively) and

entrusted the Departmental Inquiry to this Institution.

3. This Institution by Nomination Order No.UPLOK-1/DE/676/
2016, Bengdlurd ‘dated 307/11/2016 nominated = Additional
Registrar of Enquiries-10, Karnataka Lokayukta, Bengaluru, as the
Inquiry Officer to frame charges and to conduct Departmental
Inquiry against DGO-1 Sri Ganganna, Deputy Range Forest
Officer, Social Forestry, Shahpur for the alleged charge of

misconduct, said to have been committed by him.

4. This Institution by Nomination Order No.UPLOK-1/DE/508/
2016, Bengaluru dated 25/10/2026 nominated Additional
Registrar of Enquiries-10, Karnataka Lokayukta, Bengaluru, as the

Inquiry Officer to frame charges and to conduct Departmental

Page 2 of 13



No.UPLOK-1/DE/508/2016/ARE-9
No.UPLOK-1/DE/676/2016/ARE-9

Inquiry against DGO-2 & 3 Sri Prakash Pawar, Panchayath
Development Officer, Rasthapur Grama Panchayath and Sri
Ramachandra, Junior Engineer, Panchayath Raj Engineering Sub
Division, Shahpur for the alleged charge of misconduct, said to

have been committed by them.

Sl The DGO-1 Sri Ganganna, Deputy Range Forest Officer,
Social Forestry, Shahpur Taluk, Yadgir District in Departmental
inquiry No. UPLOK-1/DE/676/2017 was tried for the following

charges.

“That, you DGO Sri Ganganna, Deputy Forest

Officer, Social Forestry, Shahapur has caused loss to

the Government hy executing the following

substandard works under Mahatma Gandhi

Employment Guarantee Scheme during the year

2010-11:

L. In Providing threshold (Rashikana) in

Sy.No.92 in Rastapur.

In the M.B. entire measurement has been
recorded on a singie day and the dai€ of recording in
M.B. has not been mentioned.

a) No receipts are produced for having purchased
sand and Jelly. In respect of expenses of
Rs.60,000-00 incurred towards, coolie charges to
labourers, no document has been produced to
show that the amount has been paid to labourers
or that the amount has been credited to

Bank/Post Office account of labourers.

b) The photographs produced show that the
threshold is already damaged.
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II. Formation of plantation on road side from
Rastapur to Sharadahalli:

a) In the M.B. (Flag-BB) an amount of Rs.36,125 is
recorded as expenses towards coolie labourers for
excavation of 300 pits. But only 35 pits are seen
and no plantation is done. Therefore the entire

amount spent for forming pits is a waste;

b) No documents are produced for having formed

300 pits;

c) This work has been carried out by Sri.Ganganna,

Dy.Range Forest Officer.

I11. Formation of plantation on the tank bund of
Rastapur Village :

a) In the M.B. an amount of Rs.36,125/- is shown
towards payment to labourers and 3000 pits are
said to have been dug. But only 45 pits were seen
and no planting is done. Therefore the entire

amount spent for forming pits is a waste.

b) No documents have been produced for having

formed pits.

c) This work has been executed by Sri.Ganganna,
Dy.Range Forest Officer, Social Forestry,
Shahapur, Yadgir District.

IV. Formation of plantation in the lands of
beneficiaries:

a) In the M.B.(Flag-DD) an amount of Rs.57,375/- is
recorded towards payment to labourers for

excavation of pits 201 + 253 pits. But no planting
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is done and only 22% to 35% of the pits were
seen. Therefore entire amount spent towards

labourers is a waste expenditure.

b) No documents are produced for having formed

201+ 253 pits.

c) This work has been executed by Sri.Ganganna,
Dy.Range Forest Officer. Social Forestry,
Shahapur, Yadgir District.

V. Formation of plantation in Rastapur Village:

a) In the M.B. an amount of Rs.36,125/- is
recorded towards payment to labourers for
excavation of 300 pits. But no planting is done
and no pits were seen. Therefore entire amount
spent towards labourers is a waste

expenditure.

b) No documents are produced for having formed

300 pits.

Thus you DGO, being a Government /public servant
has failed to maintain absolute integrity besides
devotion to duty and acted in a manner unbecoming
of a Government servant and thus committed
misconduct as enumerated U/R 3(1) of Karnataka

Civil Service (Conduct) Rules 1966.”

6. The DGO-2 Sri Prakash Pawar, Panchayath Development
Officer, Rasthapur Grama Panchayath, Shahpur Taluk, Yadgir

District and DGO-3 Sri Ramachandra, Junior Engineer,
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Panchayath Raj Engineering Sub Division, Shahpur Taluk, Yadgir
Districl in Departmental inquiry No. UPLOK-1/DE/508 /2017 were

tried for the following charges.

“That, you DGO (1) - Sri Prakash Pawar,
Panchayath Development Officer, Rasthapur Gram
Panchayath, Shahapur Taluk, Yadgir District and
you DGO (2) — Sri. Ramachandra, Junior Engineer,
Panchayath Raj Engineering Sub Division,
Shahapur, Yadgir District have caused loss to the
Government by executing the following substandard
works under Mahatma Gandhi Employment
Guarantee Scheme during the year 2010-11 :

I. In Providing threshold (Rashikana) in Sy.No.92
in Rastapur.

In the M.B. entire measurement has been

recorded on a single day and the date of recording in

M.B. has not been mentioned.

a) No receipts are produced for having purchased
sand and Jelly. In respect of expenses of
Rs.60,000-00 incurred towardé, Vcd<61i-e chaf;gés to
labourers, no document has been produced to
show that the amount has been paid to
labourers or that the amount has been credited

to Bank/Post Office account of labourers.

b) The photographs produced show that the
threshold is already damaged.
II. Formation of plantation in Rastapur Village:

a) In the M.B. an amount of Rs.36,125/- is

recorded towards payment to labourers for
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excavation of 300 pits. But no planting is done
and no pits were seen. Therefore entire amount

spent towards labourers is a waste expenditure.

b) No documents are produced for having formed

300 pits.

[II. Forming road from Yellammagudi field to
Bandura Halla in Rastapur Village:
a)In the M.B. an amount of Rs.1,48,830/- is

recorded towards expenditure. Qut of it an
amount of Rs.45,500-00 + 29,750-00 +
Rs.14,000/- is shown as payment to labourers.
An amount of Rs.59,484/- is shown as
expenditure towards supplying murram, charges

towards tractor etc.,

b)No documents are produced for having spent

Rs.59,484-00 towards materials.

c) No documents are produced to show that the
amount has been credited to the Post Office/Bank

account of Labourers.

d)In the photograph of road work produced by the
Complainant, no mud road is appears to be in
existence. Therefore the road work executed is of
substandard and the amount spent for the work is

a loss caused to the Government.

e) This  work has been carried out by

Sri.Ramachandra, J.E. PRE Sub.Divn, Shahpura.
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IV. Forming road from Bandura Halla to
Haranahola canal.

a) In the M.B (Flag-HH) measurement has becen
recorded on 12.3.2011 and total expenditure
has been recorded Rs.96,326-00 out of it
Rs.57,750-00 is recorded as expenditure
towards labour charges. Rs.4,800 towards
cement and Rs.33,668/- towards sand, pipe,
murram, metals , rubbles stone and tractor

charges.

b) No receipts have been produced towards

materials purchased.

c) No documents have been produced for having
paid amount to labourers or to show that the
amount has been credited to the Bank/Post

Office account of labourers.

d) In the photograph of road work (Flag-II)
produced by the Complainant, no mud road is

appears to be in existence.

e) This work has been carried out by
Sri.Ramachandra, J.E. PRE Sub. Divn,
Shahpura.

Thus you DGOs, being Government /public servants
have failed to maintain absolute integrity besides
devotion to duty and acted in a manner unbecoming
of Government servants and thus committed
misconduct as enumerated U/R 3(1) of Karnataka

Civil Service (Conduct) Rules 1966.”
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/A, Subsequently, by Order dated 4/4/2017, the Departmental
Inquiries in No. UPLOK-1/DE/508/2016 and No.UPLOK-1/DE/
676/2016 were clubbed and ordered to conduct joint inquiry
against above stated DGOs 1 to 3. Thereafter, by No. UPLOK-1&2/
DE/Transfers/2020 dated 28/5/2020, the Additional Registrar of
Enquiries-9, Karnataka Lokayukta, Bengaluru was re-nominated
as Inquiry officer to conduct Departmental inquiry against DGOs 1

to 3.

8. The Inquiry Officer (Additional Registrar of Enquiries-9) on

appreciation of oral and documentary evidence has held that;

1. The Disciplinary Authority has proved charge (1) in DE
No. UPLOK-1/DE/508/2016 and charge (1) in No.
UPLOK-1/DE/676/2016 leveled against DGO no. 2
and 3 (Sri. Prakash Pawar PDO and Sri. Ramachandra
JE). The DGO No. 2 and 3 (Sri. Prakash Pawar PDO
and Sri. Ramachandra JE) are equally responsible for
misappropriation in a sum of Rs.97,552/-. The
Disciplinary Authority has not proved charge (1)

ievelcd against the DGO No.1 (Sri. Ganganna).

9. The Disciplinary Authority has proved charge (2) in DE
No. UPLOK-1/DE/508/2016 and charge (5) in No.
UPLOK-1/DE/676/2016 leveled against DGO Nos. 1
and 2 (Sri. Ganganna, Deputy Range Forest Officer
and Sri. Prakash Pawar, PDO). The DGO Nos. 1 and 2
(Sri. Ganganna, Deputy Range Forest Officer and Sri.
Prakash Pawar, PDO) are equally responsible for
misappropriation in a sum of Rs.36,125/-. The

Disciplinary Authority has not proved charge (2) & (5)
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in respective DE Nos. leveled against the DGO No.3
(Sri. Ramachandra, JE).

3. The Disciplinary Authority has proved charge (3) in DE
No. UPLOK-1/DE/508/2016 leveled against DGO No.
2 and 3 (Sri. Prakash Pawar PDO and Sri.
Ramachandra JE). The DGO No. 2 and 3 (Sri. Prakash
Pawar PDO and Sri. Ramachandra JE) are equally
responsible for misappropriation in a sum of
Rs.1,48,830/-. The Disciplinary Authority has not
proved charge (3) leveled against the DGO No.1 (Sri.

Ganganna).

4. The Disciplinary Authority has proved charge (4) in DE
No. UPLOK-1/DE/508/2016 leveled against DGO No.
2 and 3 (Sri. Prakash Pawar PDO and Sri
Ramachandra JE ). The DGO No. 2 and 3 (Sri. Prakash
Pawar PDO and Sri. Ramachandra JE) are equally
responsible for misappropriation in a sum of
Rs.1,46,778/-. The Disciplinary Authority has not
proved charge (4) leveled against the DGO No.1 (Sri.

Ganganna).

5. The Disciplinary Authority has proved charge (2) in DE
No. UPLOK-1/DE/676/2016 leveled against DGO No.1
and 2 (Sri. Ganganna, Deputy Range Forest Officer
and Sri. Prakash Pawar, PDO). The DGO No. 1 and 2
(Sri. Ganganna, Deputy Range Forest Officer and Sri.
Prakash Pawar, PDO) are equally responsible for
misappropriation in a sum of Rs. 36,125/-. The
Disciplinary Authority has not proved charge (2)
leveled against the DGO No.3 (Sri. Ramachandra, JE).
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6. The Disciplinary Authority has proved charge (3) in DE
No. UPLOK-1/DE/676/2016 leveled against DGO No.
1 and 2 (Sri. Ganganna, Deputy Range Forest Officer
and Sri. Prakash Pawar, PDO). The DGO No. 1 and 2
(Sri. Ganganna, Deputy Range Forest Officer and Sri.
Prakash Pawar, PDO) are equally responsible for
misappropriation in a sum of Rs. 36,125/-. The
Disciplinary Authority has not proved charge (3)
leveled against the DGO No.3 (Sri. Ramachandra, JE).

7 The Disciplinary Authority has proved charge (4) in DE
No. UPLOK-1/DE/676/2016 leveled against DGO No.
1 and 2 (Sri. Ganganna, Deputy Range Forest Officer
and Sri. Prakash Pawar, PDO). The DGO No. 1 and 2
(Sri. Ganganna, Deputy Range Forest Officer and Sri.
Prakash Pawar, PDO) are equally responsible for
misappropriation in a sum of Rs. 54,375/-. The
Disciplinary Authority has not proved charge 4)
leveled against the DGO No.3 (Sri. Ramachandra, JE).

Thus, the DGO No. 1 (Sri. Ganganna, Deputy
Range Forest Officer) 1is responsible for causing
misappropriation in a sum of Rs.81,375/-, DGO No.2
(Sri. Prakash Pawar, Panchayath development officer)
is responsible for causing misappropriation in a sum
of Rs. 2,77,955/- and DGO No. 3 (Sri. Ramachandra,
JE) is responsible for causing misappropriation in a

sum of Rs. 1,96,580/-.

9. On re-consideration of inquiry report, I do not find any
reason to interfere with the findings recorded by the Inquiry
Officer. It is hereby recommended to the Government to accept the

report of Inquiry Officer.
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10. The Inquiry officer has held that DGO-1 Sri Ganganna
Deputy Range Forest Officer has misappropriated a sum of
Rs.81,375/-; DGO No.2 Sri. Prakash Pawar, Panchayath
Development Officer has misappropriated a sum of
Rs.2,77,955/-; and DGO No. 3 Sri. Ramachandra, Junior

Engineer has misappropriated a sum of Rs. 1,96,580/-.

11. As per the First Oral Statements submitted by DGOs 1 to 3;

(i) DGO-1 Sri Ganganna, has retired from service on
30/4/2017 (during the pendency of inquiry);

(i) DGO-2 Sri Prakash Pawar has retired from service on
28/2/2018 (during the pendency of inquiry);

(iiij DGO-3 Sri Ramachandra is due to retire from service
on 31/12/2043.

12. Having regard to the nature of charges proved against DGO-1
Sri Ganganna; DGO-2 Sri Prakash Pawar and DGO-3 Sri
Ramachandra and the dates of retirement of DGOs 1 and 2;

(i) it is hereby recommended to the Government for
imposing penalty of recovering a sum of
Rs.81,375/- from the pension payable to DGO-1 Sri
Ganganna, Deputy Range Forest Officer, Social

Forestry, Shahpur Taluk, Yadgir District;

(ii) it is hereby recommended to the Government for
imposing penalty of recovering a sum of
Rs.2,77,955/- from the pension payable to DGO-2
Sri Prakash Pawar, Panchayath Development
Officer, Rasthapur Grama Panchayath, Shahpur

Taluk, Yadgir District; and
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(iii) it is hereby recommended to the Government for
imposing penalty of (a) Withholding four annual
increments payable to DGO-3 Sri Ramachandra,
Junior Engineer, Panchayath Raj Engineering Sub
Division, Shahpur, Yadgir District with cumulative
effect; (b) recovering a sum of Rs.1,96,580/- from
the pay and allowances payable to DGO-3 Sri
Ramachandra; and (c) deferring the promotion of
DGO-3 Sri Ramachandra by four years, whenever

he becomes due for promotion.

13. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

b

(JUSTICE N. ANANDA)
Upalokayukta-1,
State of Karnataka,
Bengaluru

()
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